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section 16 of the
Act, 1951:—

Coir Industry

1. (i) Report of the Tariff Com-
mission on the continuance of

protection to the Button
Industry.
(ii) Government Resolution No.

45(1)-T.B./53, dated the 28th
November 1953.

(iii) Government Notification No.
45(1)-T.B./53, dated the 28th
November 1953.

[Placed in Library. For (i) to (iii)
.see No. S-181/53.]

I1. (i) Report of the Tariff Com-
mission on the continuance
of protection to the Ferro-
ciliron Industry.

(i) No.

£8th

Government Resolution
17(1)-T.B./53, dated the
November, 1953.

[Placed in Library. For (i) and (i)
see No. S-181/53.]

III. (i) Report of the Tariff Com~
mission on the continuance of
protection to the Pencil I'n-

dustry.
(ii) Government Resolition No.
44(2)-17.B./53, dated the 21st

November 1953.

{iii) Statement under the proviso
to sub-section (2) of section
16 of the Tariff Commission
Act, 1951, explaining the rea-
sons why a copy each of the
documents referied to at (i)
and (i1) above rould not be
laid withip the period men-
tioned in that suhb-section.

1Placed in Library.
see No. S-180/53.]

For (i) to (iii)

——

TIHE COIR INDUSTRY BILL,
1953—continued

Mg. CHAIRMAN: We now proceed
10 take up the Coir Industry Bill.

[ 1 DEC. 1953 ]
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Mr. K. B, Lall was speaking yester-
day. He will continue,

Sur1 K. B. LALL (Bihar):

S &o ato @tw (fEgm) : AT
47 71gw, 7 ¥ 39 97 = e 3@
T @ ar fF odt Qe =T § fead
ak § JW F A AZT T § WK
zafed 3 93413 g1 & 1 4 77 W
a1 fF gaR fage 7 Fax (coir)
#1 #1% Teedt ( industry) &0 &,
afFr T8l @ aifkas w7 a9gy 913
F g T4 X 780 9w & F 37% foaal
1 & @ & gamw wwar a.fgd
IR SAEER F BF I 3, AR
A F A7 A AT g NErE M
TAFT FEYATEF T AAd X,  FAA
(cushion) Fad & ar & a9
AT FH A FW & | AT FraL ars
(Coir Board) & sa% & =g st
gy wf g 5 fa7 vt 7 7g agaaq
¥ qar 78 grar § a1 food a1 1€ sare
7El gar g, a1 g9k FA A 7g AT
5717 BT ) OFr F1E 9T 4G § 9T
fr afors &1 377 7 Dav &, )
ag @iy § f& Fifge qar fac € @
FEe  (sea-coast) ¥, I7 WA W
S qrfverre £ a7 weraC £ ar 219A-
FIX FIT 2, TF I I TG0 7 a3
dar gar &, 3T 3967 J3T T T
g &, #T SRR FAF0 IR
gard rueEns g fr 7z a1E Ia9Y
ITAFTAT 9T AT ] N

Fo5 T [H T I AR F FIT
oAt T g, 7 F97 37 7K1 §, v ag
AT #1 wifaT 9 @3 § fF gA fam
%7 912 (support) FX R ar fadig
FT @ & A AT FL A7 Wgar § 5
Wq g7 ST q9E FIA § qF gA ST
T A& 37 &, AT 9 TA, T AL
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£, ooy A faoge w8 | fe
wg agd weeAq & fF #g faw 9%
feewar (discussion) ¥ awg 7377z
F AT T ¥ Ags w1 foagy ag
FATT IHG  HX T gF UET FA
g T THH Aawd 98 & & fF oaw
faiy ax ® & oar fF ¥ fx o £
fag = ¥ sumer fea=edt 39 &

g7y & | g9 3w fa@ & #wwew &y

q=T AT § AR ITHT gATT FT
§ zufed fr ga¥ e oY fasma

A1 o W FT agd qaaT § Faad

T A9 qoF A 9gT a9 940 FT AFA

1 5@ gfemim & &1 A guT St

F1 wEEr 9gAM F fod ol g

F gt st FET e A9 A TEA-

Az a5 9gA |

w7 ° 4% T A § fr 7
Ttz faw v awgfew (title) & s
ag foar gam & fr -

“A Bill to provide for the control by
the Union of the coir industry and
for that purpose to establish a Coir
Board ..... ”

397 “Fa@r (control)” €t sy
“development” @ 3 o1 AT
¥r A WHE FIe wes
goar st § 5 g9 5@ e |
TN TSR] 9X FEAT  WATAT  ATEA
2 e wss & 5 v e Zw
FTEF AW FFEA R GT AT T\
T ZA  q OAT g o Av ug AF
aZi 2 ;ife g a Wradr & fr wgr
fas (Bill) ¥ #=r7 30 (clause
10) % 7g % #< faar &

“It shall be the duty of the Board
to promote by such measures as it

thinks fit ‘the development wunder

the control of the Central Govern-
ment of the coir industry”.

[ COUNCIL 1
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a1 _fex figsaw (preamble) #
ff gz s wf A ooz Y wf 5
gafor farer &1 3 #T W & fF gw atax
Trewar ¥ fara § IwhT Ty §

w9, § FAT AT F AT B AR
FET RN g | 5o § ag far gar
g frad & ws AedT (chair-
man) X TF AT FAAT (vice-
chairman) gF v F5 oF 32-
WA (interests) & @ TR
fedsiz  (represent) T ¥
AT FeaT #Y 2 fawa F foear swaan
afFa sraw a1a 98 £ & o Nl
(provisions) & AT WEH
grar & fF 7 @ artfraas (nomi-
nation) ¥ stfg & o s 1 T
TZIENE T TF AW I5 AFAT
g f& a9 fewrdl (democracy)
F U A TT g0 AN 37 § ar O
SNl FT A BAG GEIR AT F
STE! T A §A  ATHA FL qWW
% fr ga Tifedas w3 W< &
& @ 4Oy 7o ¥ wwEdl #7193 A
FX G 1T grT 5 raaAT 3
T TCE AT TG AT G A | AT
S T &9 087 SR 9HT g
TaRAz fr 3 @S Fr A FH
ST & s1 5 el sifswra
(opposition) FF &1 FI FTAT W
g fasxsoray FgTaara(3) d
forar € -

“The Board shall consist of a
Chairman and such number of
other members not exceeding forty
‘as the Cenfiral Government 'may
think expedient, to be appointed by
that Government by notification in
the Official Gazette from among

persons who are in its opinion
capable of representing—
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(a) growers of coconuts and pro-
ducers of husks and coir yarn;

(b) persons engaged in the pro-
duction of husks, coir and coir yarn
and in the manufacture of colr
products;

(c) mranufacturers of coir products;

(d) dealers in coir, coir yarn and
coir products, including both export-
ers and internal traders;

(e) Parliament;

(f) the Governments of the prinet-
pal coconut growing States;

(g) such other persons or class of
persons who, in the opinion of the
Central Government ought to be
represented on the Board.”

Y gH STIHT FT § AT F41 Al
g feArmrar & fagr & 9 Oz
o7 @ri & & gAfagaer (associa-
tions) ®1 waw ¥ W% wwAtleT #X
arfee SaF snpfa dar &1 #R ¥ faemey
FI A | AT FTH TGHAZ &1 THT
TET AT FE @ 2 A1 I AT AT
3S¥ET F TF 7 SHIET A=8T WGH T
ar & 3g e AT S SN #r
AT 3 FFT £ AT T2 & (6 Qi g%
gAY &, A gH aAA AT AF A F
ar avgF & frara & 1 g9 =rfed frogw
qrerd gRifaa T (growers associa-
tion ) FATR, F 14T AEFEH FqHFIH
(coir products manufacturers)
#1 w.faanT g o Iay w8 fr
aqq A wfafaltrai &1 g € 7
wori, faew 5 o9 ¥ g s S
FW A qEAl Fr faaad w9 @
I T TEFT FIT A1 Rl Far
21\ 7 a3g ¥ fedrdY ¥ 9gw &1
g T

q #E T 74, dar 5 Fg-
frez (Communist) wrzat =1

!
l

[ 1 DEC. 1953 ]
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farz &, foF ST saaT srer A1 @R
aua A8 Fwdy fyear B ogw, W ar
wARe | ¥fFT g2 fagra wed
g d gy & fuffezy @@y AV
AT H I AQAr 41 1+ R w7
gafae & ors¥ aorT #1 3|q g,
3T 7 W ag fomrgard B oa-
fer ¢z g FHEW (executive
and other committees) ¥ ¥7-
q49, qrgA AGAT AT QT THET
mg (elected members) g ar
39 U9 IHFEE yvY Fanr ¥
foar £ f

“not more than two shall be Govern-

ment officials”.

@k wHr uwg ogd  fF o zad
3 maAAz  wifelaw g ST
TRAT SR avgw dARAd &
AT anfefas frerst w ) & 0
w3 fr 3= gema@ § 1 ¥ A
a7 ¥FAE ¥ § TR A7 1399 F 00
&, AT AT W, IT AT T § AT
TF AT Fg 0 S fRIAT FEIU
“o, one shall be from among
the members representing persons
engaged in the production of husks,

coir and coir yarn and in the manu-
facture of coir products”.

a1 gaq Wt g A gsar § fF
g fFegeEry ¥ swar o) fAme
¥ § TS g7 IF Sfatataai w1
gfas Taw 78 7 T swfuwia S
TEARZ AT a6 ¥ WA & | AT §F
v T g wren T4 & fF @S & 34
ghpra &, vz anfwfwa=  (official)
FEr W ar A9 snfwfrae  (non-
official) snfax sad <1 A,
rgw I, @ (secretary)
W odIr &M ag wadwe  gEe
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(government servant ) Fg=g ai
am w43 ( non-government)
saar ¥Ar madAz (semi-govern-
ment) g, 78 e R AT
Tfgd | W ST qIGqE AT
qaq w3 q@ fee gz few w1d
grg atq § f5 wdrefes 7 o F
¥ ¥ FEdl qronaAqs g3 F A
it A A 0 96 F wilws aud
AT |

q w7 ard 7 gafed 48 &g <@
gfF 4 mddz # JFIEAT S
STedi § afcF § IgEY TZ ST
F1gar § 5 @ ga staar st fearsdy
F AAT § @ g gfemo 3qF
{7 937 IR AT A0led Ay g7 949
F Sl F AIT QAT W@ AR
SH AT FE1d | AT 9% aga el
g fr for7 oWl & wag & o8 g ag
qIE F117T a1 0 W &, I qET BT
TR0 I R IR A o g § am 3aw
grafaT §

W AT W I qIE T A
e fr faad ag "taR & fF saar
9 FTE GXFR & INT &7 qo9 1T
2, W@t (majority) W wasy
g @A qQ AN IgET gATE ¥ q
J99 FET &Y 04T | IAF U A
ArIT FIT A2 AWER FRC AAIET
i A I9A0 ®I07 a8 AT B -
75 & sfqd w30 fogqe iy 7w
@ ¥ T I 917 &) fg7 7 geonAg
FT FATET TET HT Y 3T | S9am
FTFA I7 T F I, ATE TELT T
w77m  (industry in  general)
F FIA IT G0 T a1 | TH a9 F AV

{ COUNCIL ]
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A€ FAFT JAN IAH  FATITAL ATHT-
A2T Jra< & I R ¥ BN @ W
FAHE § & AT FTH TAET AR |
TgH 9 T A  FT ATAARA F&T &
ST ST 34 FANT AT Fqq41 F o
asar T g 1 TIfEd A wEAr
fr g9d Fa@r gei, =Efer wwE
(standing committee) gwWit, Uz
g #adr (ad hoc committee)
ERTY, g |7 IS T Y, WiAsT 7
T I FIH T A9 &Y A3 TG &
w3t 5 frg oz & 7 w14 FIEXE
TR Aqat 72 a7 § % qgi sara
Fafeat g41§ sy & F8F X IR0 A
qEFLT SATST 17 =T § AT FH Ay
AT AT Fq ATACE | 37 FA0GY a1
FA1 WET SN T T 710 19 & &Y 7
FHI | FET JT ey g fw faa
Fafedi & saar ¥ wfafafr 38 =
& 37F1 ¥ AT €7 § TE 9 AFAT
2 AIECTZIMAN G ITT TE®
#t Fafzdl & 9q sy S & arl
gt & | w9ifE aqd & 7g Teav w4 §
SR gt AT SRN A gAT R R IA
e 7 AR 3@ gl =) A, v fee
A X I FA FET gAT Ar I
Fr® B a3 T F1 UL T AT T |
g Y ¥ar mar § fF FLe F FAar w7
wIIET FA g0 E  afew fya I F
T F A% TIT F 9T (ma-
chinery) &1 § ¥ sta-%ies (un-
controlled) g 73 &1 zafeq
RIS E 6 57 77 AT T FEF 3790
ST HZ1@ 7 93 900 FF 39 3T T
ST AW T G & ITRT AT Z1 AT )

% % ¥ 3T IR ey faw”
F /F FHIT AT FA1 § YT AR
wis'  (secretary and staff)
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T A @S E | %4 /F FHA F
gy o 3 ¥ ug fear gar g v
“The Chairman, Secretary and
other officers and employees of the
Board shall not undertake any work
unconnected with their duties under

this Act except with the permission
of the Central Government.”

¥g Ad FATY G9H § Agr AT §
fr “exrd’’ &1 FE FAATY T FE
qgr w4 F4m St unconnected
with their duties gFr ¥R
AT AT A1 IAF] YIS TAAAT B
oI AT BRI ) UE TR A &
waerqu ara & fF o 9SS ave § qwA
§ &7 owdAT € | TEC BT AT K § A
@1% & qenF T8 WA g I
F AT SR AL AT TATAT FHFCHLN
T qYE FT (@ a1 997 § T4} 9T g
#IX 55 TF oA 3 T a § |

A% T 4 37 Ao F LF I
Famr g st Dissolution of
the Board & #masw @ & |
L T & g9 FOIA R F 9T R
% gg faar gar € f -

“(d) as soon as the period of dis-
solution expires, the Board shall be

reconstituted in accordance with
the provisions of the Act.”

ag ‘period of dissolution’
F TF ALY qAF A TG Ak | qleow
a1 (Muslim Law) 7 ar ‘pe-
ricd of divorce’ < &

Mgr. CHAIRMAN: Mr. Lall, you
have already taken 18 minutes today.

---------

Surr K. B. LALL: ‘Period of dis-
solution B X f6T #a  1F aaruy

WA qZ L@ AT WA R AR

a1t 8

100 C.S.D.

[ 1 DEC. 1953 ]
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39 fo5  grr OF ‘s B
(Coir Fund) s#ezr fem smamm
ggasfaa @t § W 9 T oan
q A1 GO G ]T ARA Z 1 29
TG (ST W B TFLST Fhar e §
9g AT F 9w F qAAF A
g W g sta & v F & wd = faue
ST | TdY AT T 57 e w0
gt Tfed 1 S F7 W we 34 gaAT
¥ gHLET FFAT AWM qE 9 TAT FY
wers F F041 7 & wwar s e
ot % 57 s & St A
T4 § SARI AT TZI qF | W
HEAT AF QT N3 B IT 37 a2 47
FE 7 (tax) S & Four wmar
€ a1 9g S A7 WATE F @F o a5
forarm ST § afed IR SR § o &
AT & | 3Afed T FT 4§ Fak
g fF 37 Fra 7 Qfwardy a1

HIATEY F GTT SAT F FIC T 7
FA T &, 9 BE g A § )
W 3 2F F1 A5 A F 7T HY
yars & 27 &1 gAeT fear s ar
SAT F1 0 297 39 7 ey 3w W)
srgfaar 730 g ) FF 9T IGIN
7 agr a1 fF gfeaa Y= swn Frod
(Indian Chamber of Commerce)
FymAr Az T 952 B § 5 o
T 39 TG 0 2 ATAT IS TS
R areae geefegafse (private in-
dustrialists )& 7T 317377 g7 77 &Y
ar 37 I @ fGrag frdr am wy
BT H 5T A1 747 S0 | TR S g
g 5 R d gard s
g7 TeARAAF A a W b
T 997 3T § IQATOQ qGT A9 F
gedr TAr S @ § | vefefee
AT TIAT PRy SO W emd ¥ wY
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W3, T I AT S w407 gh
&, ITH! % 3T & FF 31T T PR 3T
R ROAT ST &T a1 gNER 99 9% fRAT
T el ®7F arqar g FT F9T
T T HI A1TT HT g AAS Oy F
W 7 IAW AGH AT AR T A
§IeE fam wfafer sedt & ==0
ST ST AT ug gnm R S
TEEST TG GHT FHTE A ¥ & ITEY A
HESE-AERSICRIE CE- U R
¥g g fr 3w F SIS a7 g
AT FETm Az 3 v fog g &
et dag four ST ag w797 IAY I
Fr word AT IS AT AIE F FTAT
7 & fear ST A0Eq | FAHT AS AT
7g gt f& g sAnT S safa wam
AT AT B WY AT I IART KT AT
qe fwar

W T W faw F o Qo
9T 31T § | TR ag fear gar g

“The Board shall cause accounts
to be kept of all moneys received
and expended by it.”

W T FwST F W7 R 7 ug fRar
g &

“The accounts shall be audited
every year by auditors appointed in
this behall by the Central Govern-
ment and such auditors shall dis-
allow every item, which in their
opinion is not authorised by this Act
or a rule made or direction issued
thereunder.”

g AT AT BT AGH FT § WK
T FT F W7 3 7 ug Pt g d

“The Board may, within three
months from the date of communica-
tion to it of the disallowance of
any item, as aforesaid, appeal

[ COUNCIL ]
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against such disallowance tc the
Central Government whose decision
shall be final.,”

g = (1) 7 a8 €

“The Board may...... , appeai
against such disallowance to the
Central Government whose decision
shall be final.”?

q® FXA T EF g IO AH
T § ST ofte F3F F AT F41 A1
ug fa@ § wregx agf giar | &ar av
s g1 0 grmr 3fFT T 737 fea-
uats  (disallow) & war @1 &g
forera e T3, FIT FaHT ATH ISTAM
ag uTh 781 3, fafree< arga st et
T 3T FF qqAT F fequets g
F a1g Fyi gem, feqaens #39 & Fav
qF FAII A dTERA a Y qAAE
(maintain) w1 fF gad @Al
T frar § A g3 A 73T
Fiedizqzs (independently con-
stituted) § & IaFY ey Y
grgs €, ag aF Weqarm (resolu-
tion) 9 F&F FT FI AL |,
ST A F Yo R¥AT § F WGTT 919
FH GF &I FOT Al AT AqIEET
(auditor) 7 #&7 fF gl g =g
e § I¥ greT 9 FRa¥ SR 93 @9
SRATT | 4T T J4THT,  qrREAIAT
ar gEHgfer 92 99 ®F F1 w9
qra & AT ar T I Yo AraT § I9F
FTL A @F AT | THH T q@(
qAGT FAFAT |

(Interruption.)
I am pointing out and giving sug-

gestions. I am pointing out to the
Minister. Neither am I opposing or
supporting. I am pointing out to the

Minister that these are the thingg that
appear to me and that they should be
explained.

¥ FuTST W ¥E &
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“The Board shall submit to the
Central Government and such other
authority as may be prescribed, a

half-yearly report and an annusal
report on its activities...... i
Surr C. G. K. REDDY (Mysore):

The discussion about clauses is coming
up soon. The various clauses can be
discussed at that time. I would most
humbly suggest to the hon. Member......

" suri K. B. LALL:

st ¥Fo & I w5F AW &,
SRR &9 Y 40 A1 F SAGT TET FFN0
AT FTAHRT AT A FELF T
SCUE

Mgr. CHAIRMAN: Today you have
taken 25 minutes.

Surt K. B. LALL:

Ht Fo dle W® : zafey TR
FTH TAT &1 FEAr e § 7 ogad
g8 St BAE fXaE #ivdr g § ag AF
TEi g | gw @ #r @l g 5 oOd
oF X waaAr emfee (offices)
¥ sm gy f@d dar FA
W &7 o @A & AT FTH 95T T FF
femry § 1 zaf=a s mwrdy oo
#1 Wg arem e w0 afasrd Ear
ar 5 S wiq g 1 39 fae ¥
wA g & B |97 Fm nad s ¥ g
T § AT g3 a4 9% 7§ grefaqqs
(supervision) « grre1 AT
arz B s 4y wig  weE
foe &1 wifaga s fear siro 1 F19
sqrar grme A& ar e A #A 7
& @ ot @ oA w AR F
T AT | '

TEAC AT & AR FIAT § T AL

wgl FAr Jrgar #Wifw FB Awdg
waegl #1 g et & T wraq ard

[ 1 DEC. 1953 }
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213997 %2 FT § 37 faw Framid
FATE AR T ad 47 fafreaT aga
¥ oo A F 999X 98 Al <%
ot qF smar 0

[For English transla‘ion, see Appen-
dix VI, Annexure No. 35]

THE MINISTER ror COMMERCE
(SHRI D. P. KARMARKAR): Mr. Chair-
man, I should start with a frank ad-
mission, I think, and it is this that my
task in replying to the debate has
been rendered both light and heavy as
it happened by the previous hon.
Members’ speeches. Sir, I must ap-
preciate the contributions especially
made by our hon. friend Mr. Madha-
van Nair. He has rendered my task
very light because he has taken care
to touch all the points which I could
not resist the temptation of otherwise
replying in detail, points especially
arising out of the contradiction made
by my esteemed friend over there,
Mr. Manjuran. I should also say that
my other friends including Mr. C, G.
K. Reddy have thrown out suggestions
which are really useful. Having said
that, Sir, I must now try to clear some
ground. Firstly, Sir, this type of
Board that we want to set up for this
coir industry has not worked well in
the past. Sir, our experience in the
past with the Tea Board and the
Coffee Board and with similar Boards
that we have set up may have been
that they have not functioned as well
as they might have. But certainly it
cannot be gainsaid the fact that they
have served a very useful purpose
indeed. Take the Coffee Board for
example. The production of coffee
has been encouraged. 1t is now in
the neighbourhood of 21,000 or 22,000
tons. The Coffee Board especially has
done its best to help the growers to
increase their production of coffee.
Recently we had some complaint
about making coffee available to the
internal consumer at a reasonable
price. But that is not to say that
they have not functioned usefully.
contributions have been quite
This is clear from the
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increased production, increaseda sales
within the country itself and the in-
creased demand for exports

Now, Sir, I think I should say that
the criticasm 1s levelled at this Bill on
the ground that these Boards are
rather in the nature of purely Govern-
ment-nominated Boards and that they
do not correctly represent the demo-
cratic principle The Bil 1s beiwng
criticised because we hdve not given
representation to the various interests
on the Board on the ground of what
they call democratic methods In a
way 1l represents a sort of dissatisfac-
tion with the functioming of many of
the activifies, maybe of Government,
maybe of the Boards There 1s one
view which looks upon at what we
call inefficitent working of the Govern-
ment In the past There 1s a non-
appreciation of the wnfluence which
the Houses of Parliament can exer-
cise Now 1l 1s a basic fact that we
as a Government are responsible to
the two Houses of Parliament We .

have far more powers as compaied
with the pewers thai we are giving to

the Boards Our power to appomnt
anyone to execute the will of ihe
Government ulfimately representing

the will of the suvereign Parliament
18 unlimited The hon  Members of
the House do not object to that We
here Ly this Bill take nupon ourselves
the power to constifute a board and
then we find that they have a very
strong feeling that we are departing
from the democratic principles

Ultimately, Sir I think 1t will be of
great advantage to have such Boards
where there will be the growers' re-
prescntatives there will be the lab-
our’s representatives, there will be the
representawuves of the consumers,
there will »e Government representa-
tives, etc and a compoesite Board like
that can discharge 1its responsibilities \
very sucecessfully Ultimately, how- ‘
ever this Board has to operate within [
the four corners of the policy laid }
down by Parhament and as reflected
m the policies of the Government, and {

1
1
l
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therefore 1t 1s that we reserve to our-
selves the power of the dissolution of
the Board, if necessary I think that
this Board can function only under one
condition  That 1s to say, there has
to be full co-operation in the work of
this Board from all sides As no
Government can function effectively
unless 1t 1s backed by the public
optnion and the opinion 1n this House
and the other House, so also no Board
can he successful unless there is full
co-operation from the public opnion
mside the Board, and I alsc hasten to
add that this Board will not function
effectively, just as the Government
cannot function effectively, unless
there 1s eternal vigilance. I respect-
fully submit that the forum afforded
by the platform of this House and the
other House 1s very useful indeed If
the Board does not function properly,
and if the Government does not func-
tion properly, then there are any num-
ber of opportunities to bring 1t to
book, by interpellations, by way ot
resolutions, by way of Budget speech-
es, by way of amendments to this
Bill, etc  We may 1gnore what appears
m the papers, but we cannot afford to
1gnore what 1s bemng expressed on the
floor of this House I think one of
the welcome features of this Bill 1s
that we bring this Board, its activities,
its expenditure, 1its programmes etc
directly within the purview of the
discussions of this House 1 think
that 15 of very great advantage 1in-
deed We do not want to shield the
mefficiency of any Board nor sheld
our own 1nefficiency by simply saving,
“This 1s an autonomous body We
cannot interfere with their decisions”
This 1s precisely the reason why
we are making this Board amenable
to the will of this House, and we have
so constituted the Board that its poli-
cles 1s programmes 1ts expenditure,
however small, 1ndeed everything
about 1t, will be subject to expressions
of opinions in this House

SEri1C G K REDDY If T mav -
terrupt for a munute How does the
legal or constitut.onal position change,
just because the Government takes
upon 1tself the authority to nominate
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the membeTs of this Board? It does
not change the position at all whether
‘he members are nominated by Gov-
ernment or elected. Seo, that cannot
Oe an argument.

Surr D, P. KAKMARKAR: I am
not replying to that aspect. I am on
the point that simply Dbecause the
Board happens to be a nominated
Board in the sense that the Govern-
ment takes upon itself powers of dis-
cretion of nominating the members,
we do not place the Board beyond
what we may call the expressions of
opinions in this House. We are actu-
ally making the Board more control-
lable and more amenable to this
Hcuse. To answer my hon. friend’s
point at this stage instead of a little
later, he wanted election instead of
nomination to this Board. We had,
for instance, elections to the Import
Advisory Council, but we were dis-
tressed to find that they were treating
this electicn as any other election
and there was canvassing going on.
We did not want such sort of unheal-
thy canvassing within the organisa-
tions which will have to be represent-
ed. We did not want eight candidates
for four seats or six candidates for
one seat. While nominating the mem-
bers of the Board, the Government
will have to take intc consideration all
the organisations concerned and see
that the nominations are to the satis-
faction of those organisations. Now,
to continue what I was saying, I res-
pectfully submit that this Board, far
from being against the concepts of
democracy, will render itself more
amenable to the scrutiny of this
House, which, with regard to this
Board or any other Board or for the
matter of that the Government itself,
has to be eternally vigilant, because,
when we look upon things, Govern-
ment activities are only canalised
activities of the whole country, and
we would indeed welcome the greatest
amount of vigilance on the part of
this House as also on the part of the
public regarding the activities of this
Board.

Having said that much, I would
like to devote a little attention to
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what my hon. friend, Mr. Manjuran,
was good enough to say about this
Bill. If I may say so, he digressed
from the essential merits of this Bill
and made the suggestion that the
Travancore-Cochin  State should be
given more autonomy in this respect
and that we should not arrogate to
ourselves the power of establishing
this Board. He said towards the end
of his speech that this Bill has been
brought forward with an eye on what
is going to happen in Travancore-
Cochin in January or February and
that the Government wanted to show
io the people at the time what they
had done for the coir indusiry. I am
glad that we have been able to bring
forward this Bill. No doubt, those
who have a right to say that will say
that, There is no doubt about that,
but that is not very relevant to my
purpose here. The fact is that Gov-
ernment have awakened to the situa-
tion and have constituted this Board
with the full knowledge and with the
full hope that this Board wiil function
for the betterment of the coir industry.
What perhaps was worrying my hon.
friend, Mr. Manjuran, was the likely
immediate effect of this Bill in Tra-
vancore-Cochin. People are far more
intelligent than he seems to think.
They will not be taken in by merely
the passing of this Bill. Therefore it
need not be taken that votes will be
cast on this side or that side. I do
not think that our voters are as igno-
rant as some of us are apt to think
sometimes. I am afraid that my es-
teemed friend who normally devotes
himself to the merits of the Bills
before us, this time addressed himself
to something outside the merits of

this Bill. TFirstly, he said: Why is it
that you intervene like {respassers _on
prohibited ground? I will explain.

No doubt, Travancore-Cochin is res-
ponsible for 80 per cent. of our coir
production, while Madras is responsible
for the bulk of the balance. Coir is
produced wherever coconut is grown.
Mysore came in for attention. My
hon, friend from Maharashtra men-
tioned Ratnagiri. Some friends refer-
red to Bengal and Assam. No doubt,

when we speak of the coir industry.
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we speak of the coir industry as a

whole No doubt the major porfion of
the production 1s corcentrated 1
Travancore-Cochin but when we

bring 1n a measure like this, we have
to think of the industry as a  whole,
every region where coiwr i1s produced.
Mysore comes 1n, Bombay comes 1n,
Bengal and Assam come mn And also
we may have to think of starting this
mdustry 1n other places too to relieve
unemployment Therefore to say that
the Government of India should not
have anything to do with this but
should leave 1t to the State Govern-
ment 1s not right Why 1s 1t that the
Constitution provides that in respect
of certain industries the Government
of India may assume control? We
have to assume countrol of this parti~
cular ndustry because, firstly, 1t 1s
not concentrated 1n one particular

State There are other States concern-
ed Also, as I said, this may be
started in other areas too All these

things are conceivable, and therefore
1t 15 that the Government of India
thought 1t proper to take matters
mto 1ts own hands and constitute a
Board tor the purpose

Secondly, as my hon friend Mr
Manjuran doubtless knows, this is an
indusfry which 1s important for us
particularly because 1t 18 a good ex-
porting 1ndustry and we have been
earning crores of rupees recently by
exporting this commodity That 1s an
all-India question as my hon friend
will note The Travancore-Cochin
Government naturally felt—in fact
they have agreed in a conference in
November last at which the 1dea of
this Coir Board was thought of and
finalized and 1t 1s with the full concur-
rence of the Travancore-Cochin Gov-
ernment that we have undertaken this
legislation The Government for whose
autonomy my hon friend fought yes-
terday afternoon, they themselves
agreed

SHRI M MANJURAN (Travancore-
Cochin) How did the ‘Travancore-
Cochin Government convey their con-
currence?
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Sirt D P KARMARKAR We sat
across the table and they agreed—
that 1s the normal way

Surt M MANJURAN Some indivi~
dual might have concurred in

Surti D P KARMARKAR The
Government representatives were there
and normally Governments are repre-
sented by their Ministers and officals
and such representatives were there
The Travancore-Cochin Government
may not have agreed with all the
clauses of the Bill or they might have
liked to have control over this cor that -
put it was 1n a combined meeting of
all concerned—industry, as also the
Travancore-Cochin  Government that
this was agreed We cannot proceed
on a measure of this kind unless we
had the consent of the Travancoie-
Cochin Government on a practical
way because if they were against this
Coir Board we know that the State
can make it difficult to work and fhey
agreed—I think they exercised their
discretion rightly—because they know
1f an all-India Board 1s there, 1t w1'l
work towards the 1laiger Dbenefit of
Travancore-Cochin and we are also
thinking of locating the headquarters
of this Board somewhere in the area
where this 1ndustry 1s prospering
today

Now having said that I should deal
i a very brief manner with the ques-
tion of control My hon friend Khwaja
Inait Ullah said, “What about these
controls? When are we gomng to do
away with contiols? We have had so
many controls” He has cited good
many examples We have had pro-
duction control, distribution control,
movement control and we have had
so many controls during the war and
during the post-war But one control
we cannot do away with and that is
the control of our economy. Post-war
development throughout the world has
revealed the fact and the importance
of a controlled economy Now we
don’t want to have control in these
industries because as has heen stated
1n the Objects and Reasons, maybe
sometimes 1n this industry the raw
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material is subject to speculative ac-
tivities. It is likely. WNiany interests
are there. One of the hon. Members
referred to the foreigm interests. I
will not allow myself to be diverted
from the main consideration of this
discussion to give wha: we mean by
foreign interests. As I said before, we
have allowed foreign interests con-
sciously. We don’t want them to be
nmilitating against the interests of the
country but we don't want to wipe
them out all at once. Maybe, in the
fullness of time there will be greater
Indian participation even in this coir
industry bul apart from that I would
like briefly to say this in respect of
the point of Khwaja Inait Ullah about
controls. I think in an industry like
coir, in a commodity hke coffee, in a
commodity like tea, I think a control-
led development is always a very safe
development. We shall be in a posi-
tion to say how much should be or
should not be exported and where it
should be exported and how it should
be exported —the mechanic of export
ete, can be done. My hon. friend Prof.
Ranga is rather surprised because he
is not in charge of this control but
that is another matter. I am quite
sure that if he were to be here, he
would be a greater ardent advocate of
controls than I am but at the mroment
he is rather surprised.

Pror. G. RANGA (Andhra): I am
rather surprised at your eloguence.

[Mg. DEpuTy CHAIRMAN in the Chair]

Sur: D. P. KARMARKAR: Because
his previous experience had been
otherwise. Coming back to this ques-
tion, I think it is very obvious that we
have to exercise a beneficent control
in respeci of the development of many
of our industries and therefore Parlia-
ment recently approved of the Indus-
trial Development Bill and that also
gives us power to control to a larger
extent than before. One point about
which there could be no difference of
opinion was about the Research Insti-
tute. I was very happy to see that
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note struck about the Research in
India. The question was how is your
clause going to help. I agree that we
are proceeding rather slowly. We
will have this Board go into all aspects.
First problems come first. They will
try to find solution for the initial diffi-
culty of the country bui you cannot
work wonders overnight. There is
this broad pattern of this industry
which is peculiar to itself. The coir
industry, as the hon. House is aware,
has to depend for its immediate pros-
perity on the nature of its exports.
We know however that whenever the
export marketf has been erratic, with
its ups and downs, there have been
ups and downs for the workers and to
the organisers of this industry. As
the House is aware, 75 per cent. of the
production of this industry has to be
exported abroad, and whenever there
have been exports, the people connected
with this industry have prospered.
Whenever exports have slackened on
account of stock-piling, there the in-
dusiry has suffered. Our idea is that
we have to take care of this problem
because as has been observed today,
the difficulty of this industry arises
from the fact that the people concern-
ed in this industry—the basic people
have no other alternative occupation.
This is rather something of a delicate
problem. This industry is not organis-
ed in an area where if the coir indus-
try is not there, the people could rely
on agriculture as it happens in other
trades like agriculture where if there
is over-much of rain water or too little
of rain, it may help other crops. We
have to appreciate that these people
rely for their livelihood mostly upon
the coir industry. They have no
other alternative occupation to go
back upon and that renders our imme-
diate task very urgent and the first
thing we shall have to do is to see
that the industry is so reorganised that
improvements are effected in the pro-
duction itself. Secondly to see to it
that a steady export market is main-
tained. Something was said by hon.
friends here that the Government

have not made any effort, I think
Government does and it need not
publicise everything it does, In fact
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I was very happy to find that one
article from the Journal of Indusiry
and Trade was repeatedly quoted on
the floor of the House. I am very
happy about that because it shows
the familiarity of Members with the
publications of our Ministry and cer-
tainly it does happen that the amount
of details that we give in them com-
plicate matters. Sometimes we are
faced with all sorts of embarrassing
questions which we are happy to find
are based upon such materials as have
been supplied by the Government.
Now the analysis given in that article
indicates that immediately this crisis
was on, when it came to our noticein
an urgent manner, we circularised
all our Foreign Missions to send us
factual inforination as to how this
industry stands. We did not keep
back anything at all. We gave all the
information that was available be-
cause we wanted the public to be aware
of that. If in a particular couniry
huge import duties are tnere, we might
be able to negotiate them through
GATT but we might not be able to do
anything else but we do want the in-
dustry and the irade to get a correct
idea of how the industry stood in the
markets of the world so far as coir
products are concerned. We did find
that on account of slackness of demand
in a particular area which had also
stock-piled coir products, their demands
fell and so there it is that in different

countries different conditions vrevail
and we have requested our foreign
representatives to take as deep an

interest in respect of this industry as
in respect of other handicrafts and I
am happy to be able to say that the
attention that we have been able to
pay to this problem is slowly bearing
fruit by way of greatly increased
exports as it has happened in the coir
products as also a little slowly in the
case of other handicrafts.

I am sure this hon. House will be
pleased to know of some figures. It is
true that we are in 1937 which is the
base here and that iz a fact which we
have to realise as a basic fact.
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R e A S .
I 1938 lue avelugs had ;’/,u‘nju Wk ol x.Ao.‘mm

In 1948 the average was 75,000 tons per month,
In 1949 the dverage was 116,000 tons per month.

In 1950 the average was 123,000 tons per month.

(Thnt was the hizge-t)

In 1951 th” average was" 118,000 tons per mo ‘th,

In 1952 it was, by and large conti-
nuing at 106,000 and in 1953 as I have
worked out up {ill now it is 110.000.
So these are not too dismal a set of
figures, as far as the exports are con-
cerned. But we cannot base ourselves on
the export figures alone. What happens
in this industry is that it is not only
the quantum of export that affects
the industry. The quantum may be
satisfactory. But when there is slug-

gishness in the price it affecty the
whole industry and the workers in
this industry. Where normally a

spinner gets Re. 1-4-0 when there is
this sluggishness in price, he gets
only about 7 as. or 8 as. or 9 as. a day.
That is dismal enough and this is due
to conditions partly outside and partly
inside the country. If 1 may trouble
the House with a few more figures,

for instance, for one type—Rakkal
Alleppy, in 1950, the price was Rs.
320—I suppose it is for a cwt.—Rs.

328-8-0 to be exact. Then it rose to
Rs. 350 per cwt. in November 1950.
Then again the price slowly went up
and it rose up to Rs. 530 in 1sbHl.
Compare this price to Rs. 328 that
existed in 1950. Later the price came
down, slowly to round about 3500 in
June and it went down still further to
Rs, 410 in December. For 1952 the
prices again came down from Rs, 400
in June 1952 to as low as Rs. 250—the
lowest figure in December 1952. That
was the time when the industry
suffered the most. In 1953. we have
made progressive improvemernt.
Things were very bad in January
1953. The price then was Ras. 235 and
slowly the price went up, and they
showed an upward frend. From Rs.
235, it went up to 245, then 246 and
then 251 and now 260 is the latest
figure for October 1953. The price is
now round about Rs. 265 So the price



885 Coir Industry

shows an upward trend. I do not say
that it is very satisfactory but I was
merely showing that it is now better
than ‘what it was in the beginning of
1950 and it is no use taking a dismal
view of the situation, because ultimate~
ly, it all depends upon the world
speculation, on speculations in other
parts of the world, whether they want
to buy from us or from others. But
by and large, owing to the efforts of
the State Governments and the Gov-
ernment of India, and alsoin fairness.
let me add, owing to the improvement
in world conditions and in the demand
from other countries, things are not
quite as dismal as they were.

No doubt, the question has been
raised—What have you done in the
meantime? I shall not take up time
by listing all that nhas been done. My
hon. - friend Mr. Madhavan Nair has
explained it much better than I could
do in an off-hand manner. I shall
only invite attention to the railway
project that was specially taken up, as
the House already knows to ease the
unemployment in that particular area.
As I have said......

SHrt M, MANJURAN: If I may
correct the hon. Minister. The rail-
way line which runs from Ernakulam
to Quilon does not cross the place
where coir is being manufactured.
1 think there is some misconception on
his part that it......

Sgri D. P. KARMARKAR: Yes, I
think both my hon. friend Mr.
Manjuran and myself have the same
geography book and 1 know, as a
matter of fact, that this railway line
does not exactly run through this par-
ticular spot. I know my hon. friend
would have liked to take up a parti-
cular line at this place for this pur-
pose and then later on dismantled,
just for giving......

Surr M. MANJURAN- No, T was
only saying that what the hon. Minis-
ter stated was not borne out by facts.

Suri D. P. KARMARKAR: That is
all right. What I say is that project
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a view to relieving unemployment.
The line may not be exactly passing
over that particular area, but it was
undertaken to afford relief to the un-
employment in the area.

MR. DEPUTY CHAIRMAN: It is in
the same State.

Surr D. P. KARMARKAR: Yes, it is
in the same State also.

SHr1I M. MANJURAN: I would like
to know if any man of this area
worked in that railway project?

SHRI D. P. KARMARKAR: I think
it would be more relevant and useful
to confine ourselves to the question
before us rather than find out if there
were statistics as to where the workers
came from, and if so, how many
worked there etc. I was only pointing
out that some effor{t was made—some
substantial effort—to relieve unem-
ployment so far as this State was con-
cerned and that was done with a view
to ease out the unemployment burden
and it was in some measure relieved.

Having said that, I would like to
invite the attention of the House to
the fact that when we discuss measures
of this kind—and my hon. friend Mr.
Manjuran will be interested in the
observations that I am gomng to
make—we make a particular distinc-
tion and we see what is the policy.
With that policy hon. friends opposite
may agree, they may take the same
view as we do, or they may take a dit-
ferent view. It is part of the game. We
stand of a mixed economy for instance.
Some of our friends there stand for
the Communist ideology and some
vthers for a socialised economy 1t is
& commonly known fact that in a
democratic House like this, each side
urges the views for which it stands.
We have no quarrel about that. But
may I respectfully submit that we
have to divide the two things, Govern-
ment has one platform and if that
platform is not acceptable to fhe
people, then some other platform or
Government comes up. But there are
certain solutions for certain problems
and when such problems arise in such

of a railway line was taken up with | a specific area like Travancore-Cochin,
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they become very harmful problems
and I think we will not serve the cause
of the people in any manner by creating
artificial doubts about a particular mat-
ter. I would address myself to the way
in which my hon. friend Mr. Manjuran
dealt with the question, because I
fail to see myself at any great dis-
tance from him or from his views. I
have never felt myself compelled to
do so so far as his standpoint and his
schriety of views are concerned.
Now, what is the problem before us?
Apart from the general economy of the
country, the particular problem here
is this. Here is a State whirh, as we
know, is overpopulated. The density
of population is very high there and
there are very few industries there—
only about five or six. And if any
one of these industries is affected, then
it not only affects that particular in-
dustry, and the people connected with
that particular industry, but it affects
the whole area. And that area is pre-
rious for the whole of India because
of its cultural elements and in many
other ways also. In any case, the
economic interest of that particular
area deserves particular attention.
Other areas in the country are in
a more lucky position in the matter
of having fertile lands or irrigation
facilities and other things. But in
this particular areua, as we know the
average holding per acre is as low
ag one acre, whereas the average for
the whole of India is 3 acres. If the
people of this area are thrown on
agriculture alone, they starve. It is
not like any other area. The normal
density of population is some thing
like 2,000 per sq. mile and in some areds
it is as much as even 3,000 per sq.
mile. That is the position in this
area where we have to work. I think
we have to work for an all round
improvement. If we are inefficient,
we on this side are open to correction.
If the Boaid is found to be inefficient,
well, scrap it and create another.
But do not create artificial difficul-
ties. Try to attack a particular set-
up, improve it or change it. I parti-
cularly attach importance to what
Mr, Manjuran says for whatever he
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says naturally there is importance
attached to it. Whatever work 1s
done, I hope it will not be necessary
for my hon. friend Mr. Madhavan
Nair to go and tell the people that
everything is all right and for my hon.
friend Mr. Manjuran to go and tell them
that everything is bad. If that hap-
pens, what will be the psychological
effect on the people concerned? Let
us try to relieve the condition of the
people. Let us strive for that. Where
they get 7 as. or 8 as. or 9 as. let theny
get at least 11 as. a day. Eleven annas
a day may strikeus in Delhi as an in-
sigmificant figure. But let ug try tlo
imagine the lot of the man who has
to buy all his dire necessities and live
on 8 as. or 9 as. a day. Other parts
of India are more lucky; but here is
a part where nature is abundant in its
loveliness, but where owing to very
unexpected circumstances the econo-
mic life is in great difficulty.

Bill, 1953

I think I should make an appeal to
all my friends over here to whichever
party they may belong to be most
vigilant in the working of this Board
day in and day out. Sir, I am very
happy whenever there is an attack
made so far as the working of Govern-
ment is concerned because ultimately
I do not hold any brief for whatever
is wrong. We may, on this side, as
Government be interested in some-
thing but that is not important. We
may disappear but the people remain.
In the difficult conditions which exist
in Travancore-Cochin, I should like to
make an appeal on behalf of the Go-
vernment to every one, irrespective of
their opinions, of their parties and the
platforms and the rest that this is a
problem which deserves our fullest
moral sympathy. Let us not lose our-
selves in other things. Let us fight with
each other on the platform on
every ground of ideologies and the
rest of it but when it comes to the
poor man in Travancore-Cochin who
has no other alternative but to starve,
if we could add one anna to his
earnings, let us do that. Let us pro-
mise him that one anna.

SHR1 M. MANJURAN: Is there any-
thing promised to him in this Bill?
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Sur: D. P. KARMARKAR: Sir, 1
do not know. I think nothing has
heen promised to me in this Bill nor
to Mr. Manjuran. It may be that in
the sense of a promise there is nothing
but we certainly make some efforts at
helping those who have been suffering
under very difficult situations. Let
us do our best. Government has got
its own limitations. It may be that
we are all sovereign, that the Parlia-
ment is a sovereign body but unless
public opinion in the country could be
rallied behind all the benefictent
measures of Government, there is nho
hope; nor is it possible for any Govern-
ment to absolve itself of the charge of
the people.

Sir, I should not like to dilate nor
sermonise but I thought it just as
well, as I was reviewing the whole of
yesterday’s debate this morning in an
attempt to answer, that I might make
these observations, much more as think-
ing loud rather than advising anybody
because advice, however, right when
given, is likely to be resented.

Sir, then we come to the scheme of
the B:ill. The Bill is a very simple one.
As this hon. House knows, all that
we seek to do is that we want to
create a Board. We have defined
some of its functions. If you do neot
find the Board useful, we have taken
powers to dissolve that, in a sense, it
is a simple mechanism not that the
mechanism itself is not very impor-
tant. So far as its working is con-
cerned, we have to see how the Boara
functions. Part of the success of the
Board will be dependent on the type
of nominations that we make, the per-
sonnel of the Board. Part of its
efforts will also be dependent upon
the vigilance which we exercise over
their activities and part of its success
will also be dependent upon whether
there is co-operation {rom public
opinion especially in the area or not.
Sir, that much about the scheme ot
the Board and I do not think that this
is a scheme which deserves to bhe
thrown away. Let us try the Board.
In any sense whatever we are doing
we are sharing our burdens with the
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people. We may just have said that
there shall be a Director General for
the Coir Industry stationed in Tra-
vancore-Cochin and he will have four
Assistant Directors General and in
those particular areas where it is
grown there will be a sort of one
Director, and that way we will carry
on the business. We may have done
that, but that is not a problem that
has to be tackled in that way. This
is a problem in which we have to
associate public opinion in all its acti-
vity. In the Arecanut Committee, in
the Coconut Committee, and in all these
committees which I have mentioned,
work is going on. They are doing, in
so far as is possible in their limifted
spheres, we have no reason to believe
that all that they have done is not good
or that gll that they have left undone
is not to be done. But certainly they
have performed a very useful function
indeed. I should also not like to forget
the fact that this is an industry which
has to be taken much care of. As it
has already been brought to the notice
of this House, this particular industry
is a cottage industry. Seventy per
cent. or more of the workers engaged
are in the weaving which is largely
done by the factory and the spinning
is done largely by what may be called
the cottage section. Anything that we
do to help this cottage industry with
largely help in stabilising the economy
of this industry.

Those were the broad points which:
I jotted down for myself in respect of
the general aspects of the Bill raised
during the course of the debate.

Surr H. P. SAKSENA (Uttar
Pradesh): What is the plan, Sir, for
increasing the internal use and con-
sumptlion of the coir?

Sur! D. P. KARMARKAR: I think
we could, in the commencement, begin
with a little more use of coir mats and
I am quite sure the first thing that my
friend can do is to go to the Cottage In-
dustries Emporium where there are
very lovely products of cottage indus-
try available. I will go with him
and both of us could, for our own use,
buy some of the coir mats. That 1%-
how it begins.
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Surr H. P. SAKSENA: You mean
at Lucknow or here in Delhi?

Surr D. P. KARMARKAR: Delhi. I
am very sorry that my hon. friend
does not know. 1 shall have greal
pleasure in showing him round and
I am quite sure he will purchase coir
mats. Some of the cottage industry
products are very good. Of course,
that is nothing personal, but......

Suri H. P. SAKSENA: You mean
I could enjoy a motor drive?

Surt D. P. KARMARKAR: 1 am
not so very anxious about the ride,
but if he thinks it is better to walk T
shall do that. '

My hon. friend Mr. Mazumdar com-
plained about delays. He complained
that owing to the sbsence of the Bill,
prices had risen round about 1951 and
that we are coming here in 1953 with
a Bill. But much has happend before
this. As I said earlier, we have had
.a Special Officer sent to Travancore-
Cochin earl; in 1952. He went
through the whole problem and sub-
mitted a report. One of the very im-
portant facts that he brought to our
notice was that the industry should
take to co-operative methods. Now,
that is a dufficult thing to achieve but
then we have tried. Then, another
suggestion was that a Coir Board
should be set up. We had to have
consultations with the Travancore-
Cochin Government and after that we
convened a conference. They finalised
the matter and it came before the
Government. It took three months to
finalise the scheme and as my hon.
friend might be knowing—or if he
does not know it already, he might
know it from me—that this Bill was
introduced round about the last week
of March. Now, there again, we will
be charged with dilatoriness in that we
tried to take away the item from
the agenda. Nothing of that sort. We
were very anxious to have this Bill
passed as early as possible. We tried
our best to have the Bill passed dur-
ing the Budeget Session. We could not
as there were some other important
measures. During the August Session
also it could not be passed, but part
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of the discussion in the House of the
People took place in August, but much
to our consternation, somehow or
other, this Bill was relegated ag some
other important measures had to be
passed. This explains the delay in
taking measures to bring this Bil
before the House.

Then, again, my hon. friend Mr.
Manjuran was mentioning ahout the
functions of the Board. One of the
points made was—I think it was my
hon. friend from Poona, Mr. Deogiri
kar, who made that point—about
training. That is one of the cardinal
points. He was not sure whether
training would come under research.
I went into that carefully myself and
though I could not persuade myselt
that training was included in research,
still we shall certainly consider that
matter. In that institute it is not a
case of fundamental research like that
of our bigger laboratories. Certainly,
it will involve training and we shall
try to see whether we could not train
some people in the research institute
itself,

In regard to the functioning of the
Board, as I said, we can say nice things
about how they could function, but
if the Board does not function, the
nice words remain where they are.
We have tried to include all types of
things to see that progress in this in-
dustry is achieved. The funclions ot
the Board are mentioned in the pro-
visions of the Bill itself.

About propaganda, -certainly we
would have {fairs and exhibitions.
Wherever it is possible, some of the
coir products are sent for these exhibi-
tions and fairs. Qur Trade Consuls
are also trying to do whatever is pos-
sible, but coir is a big thing which
cannot be carried and that makes it
also difficult to carry these things
overseas whenever exhibitions and
fairs are held. It is not like the
Banaras zaris and things like that
which one could just pack and send
on. But certainly I agree with Mr
Mazumdar when he said that con-
siderable propaganda should be done.
He also, in passing, referred to Anda-
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mans. It is very interesting, Sir. Some
of our best patriots have spent some
time in Andamans and there is many
an Andaman story which has inspired
us when we were young. If there is
a question of sending anyone from the
Parliament to Andamans to explore
the possibility of this industry, I am
quite sure, Mr. Deputy Chairman, that
Mr. Mazumdar will again have a sort
of reminiscent pleasure to go and have
a look at the place where some of us
have stayed and where behind the
bars some of the ideas which we are
trying to put into practice were evolv-
ed. But that is just by the way. If he
does not want it, he will not have lo
do it. When he referred to his stay
in the Andamans. it rather thrilled me
also.

My hon. friend Mr. Manjuran—I
know that he will not agree with me
but still I would try—said why should
not the State be left to do the job? He
also said that the Board is not neces-
sary. There are other things which he
said, but there is one point with which
I substantially agree and that is that
there should be as mueh propaganda
as possible. I have already dealt with
my hon, friend Khwaija Inait TUllah’s
criticism against control. He won-
dered whether Rs. 12 lakhs would be
sufficient. As and when we work,
funds which mray be necessary, would
be found. If necessary, Government
would make funds available from the
general exchequer. I am happy, Sir,
that Prof. G. Ranga is nodding bhis
head. All that we get ultimately
comes from the people

Then T come to mv hon. friend Mr.
Reddy. Forgetting what he said about
democratic principles—I am afraid I
will not and could not agree with him
there—I take up the question of the
foreign firms which does deserve our
attention. And then he spoke of
laboratories. That was also a very
interesting suggestion. If research 13
to be undertaken it will have its own
small laboratory. I am very happy
that there has been expressed round
about this House a very keen interest
in the research aspect of this industry.
I have no doubt that our Minisiry as
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also the Board will take cognizance of
the anxiety of this House to develop
research in this industry,

Then I find nothing to answer in
the speeches because I find my notes
blank, but then I find there was one
small point raised by our esteemed
friend Mr. Rama Rao. He said, “Why
rot leave this to the Coconul Board?”
1t cannot be for the simple reason that
a Coconut Board will deal with coco-
nuts and a Coir Board will deal with
Sometimes it is difficult 1o put

coir,
too many responsibilities on one
Board. The Coconut Board is con-

cerned with coconut production in the
country and with its development to
increase the quantity  available.
Where the trouble of the Coconut
Board ends the work of the Coir Board
begins, namely, after the coconut is
shelled and after the kernel is con-
sumed by my hon. friends like Mr.
Rama Rao.

SHr1 RAJAGOPAL NAIDU (Maa-
ras): We find that growers of coconuts
are also eligible to be members of this
Board.

Surr D. P. KARMARKAR: We
thought it proper to have some sample
representation for them also because
they would be helging the Board by
giving facts about the development
of the coconut industry.

Then there was another point, I
think, raised by Mr. Dave and equally
by other Members also: Why not all
the other areas also get the benefit?
Wherever there is coconut growing or
this coir industry, there also this
Board will devote its attention and
will also have to think in terms of in-
creasing employment in the other areas
also. But the first to receive atten-
tion will be Travancore-Cochin and
that part of the Madras Siate, namely,
Malabar and any other area there

Pror. G. RANGA: East Coast also?

SHR1I D. P. KARMARKAR: In fact
all coasts which abound in coconuts
and it is very difficult to forget
Andhra without forgetting Prof, Ranga
and the East Coast also will have to
come in for attention.
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[Shri D. P. Karmarkar.]

I think, Sir, another wuseful point
was made, namely, that the number
40 comprising the Board is too large.
I am very happy, Sir, about the
anxiety of the House to make the
Board as compact as possible and that
is an indication that the House takes
a serious view of the largeness of the
Board. We shall try to see if in actual
practice we could reduce the number
from 40 to anywhere round about 30.
"This will lead to some economy also
in expenditure. Everything would
depend upon the experience gained and
as a result of experience in respect of
this Board we can find out whether
we cannot have a smaller Board like
the Village Industries Board with
which my friend Prof. Ranga is so
familiar, or the other standing com-
mittees. If this number is considered
too large, we shall by experience limit
it to smaller number. It will reduce
expenses also. It will make the com-
position of the Board much more com-
pact than it would otherwise be.

Then Mr. Lalchand referred to the
«question of finance that would be
placed at the disposal of the Board
.and said that it was small. Well, if
any difficulty arises we shall increase
it. -

.Then he was asking about the con-
troi over the Board and asked whether
the Board will be independent. The
precise nature of this piece of legisla-
tion is such that the Board should not
feel that it is absolutely independent
It is necessary that the Board should
‘naturally be responsible to the Govern-
ment and to the people at large., It
the Board functions well discharging
the duties set for it, it will have no
interference. On the other hand, it
it does not function well we shall have
t0 interfere.

Then he also said that it is not
advisable to make our own nomina-
tions of the members of the Board. I
am not quite sure whether in all the
concerns in which he is concerned
he will give representations on an
elective basis, say, in the matter of
the election of the manager or some-
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body else in a key post. But it does
not matter to us what he does with

hig concerns and I think we could
follow the example of efficient orga-
nizations and we thought that nomi-
nation in this case would be better
than leaving these things to election.

Surr LALCHAND HIRACHAND
DOSHI (Bombay): All our directors
are elected.

Suri D. P. KARMARKAK: The
directors are elected but what about
others?

Then he asked: How 1s the amount
to be utilised and he asked whether
Rs. 6 lakhs would be sufficient. I am
not quite sure whether that would be
sufficient or not and, if not sufficient,
out of sheer altruistic motives our
rich people in this country who are
otherwise profiting on the strength of
their large-scale industries may be
persuaded to make some donations to
the Board and I am sure that the Board
will be very happy to receive such
donations and if that is not forth-
coming ang if the fund placed at the
disposal of the Board proves to be
insufficient then, I certainly think, we
shall have to draw some money even
from the general exchequer for the
purpose.

Then he gave us salutary advice
that we should reduce our inter-
ference to the minimum. I assure him
that we would begin with the least
interference, but if progressively more
interference becomes necessary we
shall not hesitate to interfere Ordi~
narily we shall not interfere. We have
sufficient theadaches already and to
add one more headache to them by
having to interfere with the Coir
Board, if it be propérly functioning,
is not the intention of Government.

Then my hon. friend Dr. Mitra and
another friend of mine whom I find
absent just now have made very use-
ful suggestions. I should say that,
subject to the reservation that I made
at the commencement, I appreciated
the debate very much and it was very
nice. We look to a full measure of
co-operation from everyone in giving
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effect to the provisions of this Bill
because only on such co-operation will
depend the success of this meuasure
as all other measures.

I find that there is a small amend-
ment tabled here because the Bill, as
it has come from the House of the
People, makes it compulsory {for the
Government to lay the audited
accounts of this Board on the Table ot
the House of the People. I think it
1s just a slip that the Council of States
has be2en comitted from that provision
I do not know how it happened in
the House of the People. What we
really meant was that it should be
laid before both Houses of Parliament
and not before the House of the People
alone. I do not know how it happened
there, whether as a result of any
amendment or how. But whatever it
ds, we do not stand on ceremony. We
would like to place the audited
accounts before the Houses of Parlia-
ment and for that purpose I am pre-
pared to accept the amendment tabled
in that behalf here, I do not want to
take up the time of the House any
more at this stage. Except the amend-
ment I referred to that I would accept
I regret very much that, after the most
<careful thought being given to the
other amendments, we are not able
to accept any other amendments. Sir,
I move.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
control by the Union of the Coir
Industry and for that purpose to
establish a Coir Board and levy a
customs duty on coir fibre, coir yarn
and coir products exported from
India be tasken into consideration.”

The motion wag adopted.

Mgr. DEPUTY CHAIRMAN: We
shall now take up clause by clause con-
sideration of the Bill. I find that to
clause 2 there is an amendment by
Mr. Manjuran. It is a mnegative
amendment and so it is out of order.

Surr M. MANJURAN: On a point
of order, Sir. My stend is entirely
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based on the Constitution of India,
article 249, article 252 and the 2nd
List of the Seventh Schedule, AS
long as 1t is not declared by a resolu-
tion of the Council of States under
arlicle 249, the subjects mentioned in
the State List are within the exclusive
legislative ambit of the State Legis-
lature, This matter has not so far
been declared by Parliament, namely,
that it is expedient in the public in-
terest that the Union should take under
its control the coir industry. At thic
stage, Sir, this Bill should not have
heen brought forward before the
matter was so declared by Parliament.

Mr. DEPUTY CHAIRMAN: That
is whal Parliament is doing now.

SHRr M. MANJURAN: In the Con-
stitution there is a provision under
article 249 as to how this declaration
has to be made. 1 would read out
that article:

“Notwithstanding anything in the
foregoing provisions of this Chapter,
if the Council of States has declared
by resolution supported by not less
than twon-thirds of the members
present and voting that it is neces-
sary or expedient in the nationat
interest that Parliament should make
laws fwith respect to any matter
enumerated in the State List speci-
fied in the resolution, it shall be
lawful for Parliament to make laws
for the whole or any part of the
territory of India with respect to
that matter while the resolution
remains in force.”

And also in article 252 it is pro-
vided that if it has to be done other-
wise, Legislatures of more than two
States should pass a resolution *ir
that effect. In this case, although the
hon. Minister stated that the Travan-
core-Cochin Government conveyed
their concurrence, they have not con-
veyed their concurrence in the manner
prescribed in the Constitution. It
should be done either according to
the provisions of article 249 or accord-
ing to those of 252. There is no other
provision in the Constitution by which
a declaration can be made by Parlia-
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[Shri M. Manjuran.]

ment. Either the Council of States
should have debated the matter and
passed a resolution by two-thirds
majority, or according to 252, two or
more State Legislatures should have
debated a resolution and passed it.
Before that is done this matter should
not have been brought before Parlia-
ment. In other Constitutions—in Aus-
tralia, America and Canada—alsa this
matter is important. A Federal Con-
stitution has to be construed as an
arrangement or agreement between
the Centre and the States. No unila-
teral action s permitted in any Fed-
eral Constitution. When I said that
the State Government should have
done it, I was always referring to the
Constitution, and this is against the
federal structure of the Constitution.
That is what surprised me. This Con-
sitution probabiy was brought into
effect by those who are also bringing
forth this Bill. Under the circum-
stances, although the amendment is
negative, it should be considered and
debated, because it stands on its con-
stitutional merit. This Bill is against
the Constitution.

SHRI D. P. KARMARKARK: I do not
like to interrupt the hon. Member.
He doubtless knows the provision in
item 52 of the Seventh Schedule, “In-
dustries, the control of which by the
Union is declared by Parliament by
law to be expedient in the public
intevest.” We are {rying......

SHRI M, MANJURAN: That is what
I was referring to—item 52 List I of
the Seventh Schedule. It prescribes
that certain industries can be trans-
ferred to the control of the Union
Government, but that is a Scheduie,
it is not the Constitution. The articles
of the Constitution are governing the
Schedule. It is not that the items of
the Schedule that govern the articles
of the Constitution. It will be a wrong
conception of the Constitution if the
Schedule should regulate the articles
of the Constitution. The document
before us is the Indian Constitution.
The Schedule is a subsidiary item.
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What overrides is the Constitution
with its articles; not that the Schedule
overrides the articles of the Constitu-
tion. A particular form has been
prescribed in the Constitution for
matters to be declared by Parliament
to be of public importance. That is
under article 249. If it is a matter
affecting more than one State, it is
regulated under the provisions of arti-
cle 252. Now, I am surpzgised whether
we are to act in accordance with an
item of the Schedule or with the arti-
cles 4f the Constitution.

Kuwaja INAIT TULLAH
In item 52......

Mg. DEPUTY CHAIRMAN: Please

(Bihar):

let him go on.

SHRT M, MANJURAN: I have
noticed that item 52 of the Union
List. It says that when Parliament
has declared a certain industry to be
of public importance it can {ransfer
its control to the Union. But so far
it has not been done in this case. That
matter should have been separately
pbrought up, that it is in the public
interest. The extent of public interest
is a matter that Parliament should
have ascertained before such a Bill
was brought before them. At no stage
either in the Lower House or here
when the Minister moved or replied
laboriously about it did he make out ,
a point about its public importance ot
{ts national importance. The inten-
tion of the Constitution-makers was
that when in such matters where the
States had exclusive legislative rights
and they were encroached upon by
Parliament, the Council of States, as
representing the States particularly,
should have debated thoroughly over a
resolution like that and should have
come to the conclusion that it was 1n
public interest necessary that the con-
trol of the particular industry should be
diverted Irom the State to the Union.
It has not been done. Under the circum-
stances, this declaration here is not
valid by itself; it should have been
done apart from the Bill itself. where-
as it is clause 2 of the Bill here. It
should have preceded the Bill. It
ghould have come much before; it
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should have been debated whether 1t
was necessary for the coir industry io
be transfered from the Travancore-
Cochin State Government to the Union
Government and under what condi-
tions. What natfonal interest has
suddenly crept in? These matters
should have been debated. Hence if
is not in accordance with the Cansti-
tution. It encroaches upon the pro-
visions of the Constitution. All that
zppears is a phrase from an item in
the Schedule that Parliament can do
it, but the prescription of the Consti-
tution under articles 249 or 252 whirh
should have been made applicable has
not been done. So long as that is not
done, this Bill is out of order and
should not be taken into further con-
sideration. Ag you know, that omis-
sion of the second clause of the Bill
naturally invalidates the Bill. It
stands invalidated in the face of the
Constitution which was so reasopably,
cogently and thoughtfully brought out
by the legislators, and I am only speak-
ing in their name that this......

Kawasa INAIT ULLAH: Is the hon
Member raising a point of order or......

Mr. DEPUTY CHAIRMAN: Yes,

yes.

SHR1 M. [TANJURAN: And that
also changes considerably the very
structure of the Constitution because
I find that even if such a matter Is
done on a resolution, it stands for one
year and can only he extended by
another year. Here Is a particular
subject and it is said that there is a
temporary setback in the particular
industry. That does not mean that
the Central Government could rome
up and permanently ‘encroach upon
the rights of the State. This Act
would not, if it is passed, at any time
transfer this power back to the State.
So, it is unconstitutional. Sir, I would
only say that much.

(Shri Rajagopal Naidu rose.)

Mr. DEPUTY CHAIRMAN: Are
you supporting his objection?
SuHrr RAJAGOPAL NAIDU: In a

manner, Sir.
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4 pP. M.

Mr. Deputy Chairman, I teet per-
sonally that, excepting in one small
matter, I have to respectfully differ
from what Mr. Manjuran has raised.
Industries, in general, find a place in
the State List ..

SHr: V. K. DHAGE (Hyderabad):
Also in the Union List.

SHr1 RAJAGOPAL NAIDU:...... and
such of the industries that are declared
by law in the Union List as in the
public interest, in the naticnal in-
terest that can be taken over by the
Urion. The only question would be
whether Schedule VII, List I, item 52
“Industries, the control of which by
the Union is declared by Parliament
by law to be expedient in the public
interest”, would mean whether the
Parliament would have to pass a law
first declaring that the following in-
dustries including the coir industry
should be taken over by the Union,
and then enact a legisletion of this
sort; or whether it is proper that hroth
the declaration and enactment should
be done at one and the same time,
namely, the passing of the Coir In-
dustries Bill of this sort and incerpo-
rating in that Bill a clause such as
clause No. 2, namely, “It is hereby
declgred that it is expedient in the
public interest that the Union should
take under its control the coir indus-
try”. I feel personally that in strictly
construing the wording of item /2 of
the list I of the Seventh Schedule to
the Constitution strictly it would
mean that the Pa.liament would have
tc pass a law to bring in this industry
within the purview of the Union List
and then come forward with a Bill
of this sort by law

AN Hon. MEMBER: Not by a resolu-
tion?

Surt RAJAGOPAL NAIDU:- The

wording is ‘by law’.

Sir, Mr. Mathai Manjuran wag sub-
mitting that Schedules will have no
importance and that too much impor-
tance should not be attached to them.

SHr1 M. MANJURAN: I did nnt say
that.
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Suri RAJAGOPAL NAIDU We
feel that Sehedules are very important.
Article 246 of the Constitution will
have to be read together with Schedule
V11, because article 246 does not exist
without the Schedule.

Shri Manjuran was saying that ac-
cording to the provisions of article
249, a resolution has not been passed
to declare that this industry should
be taken over by the Union. e said
that a resolution should be passed by
the Council of States supported by not
less than two-thirds of the members
present and voting that it is necessary
or expedient in the national interest
to take over this industry. But there
is a difference between item 32 aud
other items. We find in item 5z:
“Industries, the control of which by
the Union is declared by Parliament
by law to be expedient in the public
interest”. It is only under this item
that you find such a wording has been
used, and it means that one need not
refer to article 249 of the Consfitu-
tion and the Parliament can by law
bring in any of the industries from
the State List to the Union List.

But. I personally feel that there is
a democratic way of bringing all this
in the Union List. By democraiie
method I mean that one need not
resort to article 249, but one could
resort io article 252. What article
252 says is: “If it appears to the Legis-
latures of t{wo or more States to be
desirable that any of the matters with
respect to which Parliament has no
power to make laws for the States
except as provided in articles 249 and
250 should be regulated in such States
by Parliament by law, and if rosolu-
tiong to that effect are passed by all
the Houses of the Legislatures of those
States, il shall be lawful for Parlia-
ment”  to take over the whole thing.
So, it is for the State Legislature to
pass a resolution that the Centre should
take over the particular industry.
There is also another article, articie
263, under which if an industry such
as the coir industry in which not all
the States in India are interested but
only a few like Travancore and Cochin
they can form a sort of ‘Inter-State
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Council’ and recommend that to the
Union in the interest of the few States
in which this particular indusiry is
cornmon to that particular State or
States; then they can pass a resolu-
tion in the respective Legislatures
empowering the Centre to pass an
Act to take this item from the State
List to the Union List, instead of bring-
ing a Bill of this kind and incorporat-
ing a section here. The only dem9-
cratic method could be to allow the
Legislatures of the State or States
to pass resolutions empowering the
Centre to take over a particular item,
instead of incorporating everything
in the same Bill—taking over the in-
dustry and also making varioug pro-
visions as in clause 2 of the Bill declar-
ing that it is expedient in the public
interest to do so. So, my view js that
Parliament should first pass the law
taking over the item from the State
List to the Union List and then pass a

. separate law with regard to that item.

SHRT B. C. GHOSE (West Bepsal):
Sir, in supporting the point of view
made by my hon. friend Mr. Rajagopal
Naidu, I would like to point out and
I am sure that the Government must
have taken legal opinion in bringing
forward this Bill. That is with regard
to the technical position; but there is
something which should be vproperly
done apart from the technical posi-
tion. The technical position may be
in favour of the Government or not—
I do not know. Item 52 of the
Seventh  Schedule—*“Industries, the
control of which by the Unijon is
declared by Parliament by law to be
expedient in the public interest”—
raises an issue which deserves serious
consideration. In the Coir Industry
Bill, we have been all along discussing
the merits of the Bill but not as to
whether it is expedient in the public
interest that this subject should be
taken over by the Union or be dealt
with rather by the State itself. The
attention is focussed on the merits of
the Bill not on the fact as to whether
it is proper for the Union to take -iver
this subject. Therefore, I feei very
strongly, although the Government
may be technically right, that if an
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occasion like this should arise in
future Government should pass a law
first for taking over the industry to
be controlled by the Union sc that
that matter may be debated and dis-
cussed, and bring in the Bill after-
wards

Surr V. K. DHAGE: Sir,......

Mg. DEPUTY CHAIRMAN: [ am
going fo give a ruling; have you any
further point to add?

SHrr V. K. DHAGE: Whenr we
referred to the fact that the Bill should
not be taken into consideration and a
point of order was raised by Mr.
Manjuran, my friend Mr. Rajagopa:
Naidu referred to item 52 of
the Seventh Schedule which reads:
“Industries, the control of which by
the Union is declared by Parliament
by law to be expedient in the public
interest”. I would like to point out
that the procedure as to how a law
has to be passed is laid down in the
Constitution itself and that procedure
is that a Bill will have to be brought
before the House of the People and
the Council of States and passed by
them and assented to by the t-1esi-
dent and then it becomes a law. tere
the words are “the control of which
by the Union is declared by Parliament
by law to be expedient in the public
interest”. I feel that there has been
no law declaring that the eontro!
of this industry is in the public in-
terest, Mr. Ghose has brought out
the question whether the public in-
terest aspect of the matter has been
cansidered. That has not been gone
into. In supporting him I would fur-
ther say that there has been no law
in regard to the necessity or cxpe-
diency of taking over this subject by
the Union.

Besides, we will have to consider
the Union List, the State List and the
Concurrent List. You will find that
the mention of the industry is not only
in the Union List but it is also in the
‘State List and also in the Concurrent
List. The Concurrent List lays down:
“Trade and commerce in and the pro-
duction. supply and distribution of,
the products of industries where the
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control of such industries by the Union
is declared by Parliament by law to
be expedient in the public interest.”
It becomes, therefore, necessary to see
as to whether the item ‘industries’ is
essentially meant for the States or
for both the States and the Union.
According to the wording of the Con-
stitution quoted here, it becomes very
clear that the item with regard to in-
dustries is so in the State List and not
in any of the other two Lists. And
that being the case, you will have to
take into consideration the spirit
which is behind article 249 or article
252. According to article 252 we
should give the opportunity to the
State Legislatures to be able to pass
a resolution requesting the Union to
pass legislation with regard to indus-
tries. If that is not done, then the
only thing will be that a law will have
to be passed and that law will have
to be debated in this House. There-
fore, Sir, I think that the Bill is out of
order.

Mr. DEPUTY CHAIRMAN: A point
of order has been raised by Mr.
Manjuran that Parliament cannot pass
this Bill without first passing a declara-
tion that it is in the public interest to
pass such a law as contained in this
Bill. He refers to articles 249, 250
and 252 of the Constitution. Article
249 refers only Avhen legislation 1is
required in a matter contained in the
State List.  Article 250 refers when
there is a proclamation of emergency.
Article 252 refers when legislation nas
to be passed concerning two or more
States. That would be relevant only
if item 24 of the State List in the
Seventh Schedule were to bte con-
sidered. But the relevant article that
refers to this Bill is, I think, article
246 of the Constitution and item 52
of the Union List. Item 52 of the
Union List clearly mentions *“indus-
tries.” the control of which by the
Tnion is declared by Parliament by
law to be expedient in the public
interest”. Article 246 readg as follows:

“246. (1) Notwithstanding any-
thing in clauses (2) and (3) Parlia-
ment has exclusive power {o make
laws with respect to any of the
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[Mr. Deputy Chairman.]
matters enumerated in List I in the
Seventh Schedule.”

And item 52 s one of the items
enumerated in List I in the Seventh
Schedule. So I think it is article 246
and item 52 of the first part of the
Seventh Schedule that apply to this
Bill. Whether a separate declaration
has to be made or whether it would
be a part of the Bill itself. I think that
is a technical objectio wonly. I there-
fore rule out the point of order. Also
the amendment sought to be moved
by Mr. Manjuran which is a negative
amendment is out of order.

The question is.

“That clause 2 stand part of the
Bill.”

The motion wags adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill

MR. DEPUTY CHAIRMAN: Now
we take up clause 4. There are fve

amendments. Mr. . G. K. Reddv is
absent.

SHR1 M. MANJURAN: Sir, I beg
to move.

“That at page 2,—

(i) in line 21, for the word ‘forty’
the word ‘fifteen’ Dbe substituted;
and

(if) for lines 24 to 33 the inllowlng
be substituted, namely:

(a) growerg of coconuts;

(b) manufactuiers of coir yarn
and coir products;

(¢) dealers isv coir yarn and

coir products;

(1) workers
industry;

engaged In coir

(e) exporters ot coir yarn :
coir products:

(f) Governments of the principal
coconut growing States; and

(g) Parliament’.”
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Bill, 1953

SHrr §S. N. MAZUMDAR
Bengal): Sir, I beg to move:

908
(West

“That at page 2, line 23, for the
words ‘among persons who are in
its opinion capable of representing’
the words ‘persons representing’ be
substituted.”

“That at page 2, for lines 24 to-
33 the {following be substituted.”
namely : —

(a) mranufacturers of coir pro-
ducts nominated by their organisa-
tions;

(b) workers of coir factories
nominated by their Unions, their
number being five;

(¢) producers of colr yarn;

(d) workers engaged in pro-
duction of coir yarn to be nomi-
nated by their Unions;

(e¢) three members to be elected
by Parliament from among 1ts

members;
(f) the Governments of the
principal coconut-growing States;

(g) two members to be e¢lected
by the Travancore-Cochin As-
sembly and one member to be
elected by the Madras Assembly
frorn among their members; and

(h) such other persons or class
of persons, who, in the opinion of
the Central Government, ought to
be represented on the Board’.

“That at page 2, line 32 before
the words ‘such other persons’ the
words ‘persons employed by manu-
facturers of coir products, and’ be
inserted.”

Mr. DEPUTY CHAIRMAN: Now,
clause 4 and these amendments are
open for discussion.

SHRr M. MANJURAN: Sir, this

clause is concerned with the establish-
ment and constitution of the Coir
Beard. As was pointed out here, 1t
would be very difficult to find out who
exactly would fit in for the purpose
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of the Coir Board. That. was the
objection I raised. Sir, by my amend-
ment I am only making the clause
more infelligible. It 1is at present
said: “growers of coconuts and pro-
ducers of husks and coir yarn; persons
engaged in the production of husks,
coir and coir yarn and in the manu-
facture of coir products”. It will be
found that these sub-clauses are over-
lapping each other and they uave
been drafted by people who have never
known what is the matter concerned.
I am not trying to change it, but 1
am only putting it in a more intel-
ligible manner.

Mr. DEPUTY CHAIRMAN: Buf a
producer of husks may not be a grower
of coconut.

SHrt M. MANJURAN: That cannot
be otherwise. There cannot be sepa-
rate producers of husks and then
persons engaged in the production of
husks, coir and coir yarn. That is a
duplication, (a) of sub-clause (3)
says: “growers of coconuts and pro-
ducers of husks and coir yarn”. (b)
deals with persons engaged in the
production of husks, coir and ceir yarn

and in the manufacture of coir
products. Where is the distinction
between the producers of husks and

persons engaged in the production ot
husks? What is the fun of saying that
we are producers of husks and then
persons engaged in the production of
husks? So it is redundant. And that
same spirit is kept up all through.
I think my amendment is quite accept-
able. It may be rejected because I am
afraid that there is always a feeling
that those who draft the law know
everything about it. If that 1s the idea
of the Government, then I yield to
them. But 1 would like that this
should be put in an intelligible way.

SHrRI S. N. MAZUMDAR: Sir, I
shall speak on all the three amend-
ments together. As regards repre-
sentation on the Board, in the Bill it
is provided that the members will be
appointed from among persons “who
are in its opinion capable of repre-
senting,” the various interests. My
amendment seeks to make it “persons
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representing”. Sir, I am mailnly con-
cerned with the representalion of the
workers. I want that the workers’
representatives should be nominated
by their unions. It may be argued
that there may be more than one
union. That does not stand in the
way of accepting my amendment,
because in an industry It is not
unnatural that there may be several
unions of workers in the same centre
and even in the same {actory. Repre-
sentation for the workers mav be pro-
vided in two ways: one by direct
elections by the workers, or by nomi-
nation as is generally the case after
consultation with the uniong of
workers. On a previous occasion also
in connection with the Tea Bill, we
took the stand that the workers” repre-
sentatives in the Board should be taken
in consultation with the four Central
Organisations. Here I have not put
in that amendment because in the coir
industry, there are, I think no unions
affiliated to the four Central Trade
Union Organisations. However, the
unions in this industry may be asked
to nominate their representatives on
the Board and thereby real representa-
iion for the workers should be provided
for, In this connection, I also thiak
that representation for the growers of
coconut will be superfluous. because
so far as their interests are concerned,
they are looked after by the Coconut
Committee, and their represeniatives
are there. Here on}y the persons
engaged in the different sectors of the
industry should find representation.

As regards the constitution ot the
Board, T have another observation to
make., I want Indilanisation of the
Board, at least an Indian majority in
the Board, workers’ representatives and
the representatives of Indian manufac-
turers put together. I have mentioned
in my amendment that the represen-
tatives of the manufacturers should be
nominated by their own organisations,
because considering the nature of the
Board, the right which I am asking
for the workers should also be given
to the manufacturers. It may be that
there are large numbers of them who
are not organised. As regards the
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[Shri S. N, Mazumdar.]
crganisation of manufacturers I am not
posted with complete details. I know
that most of the small manufacturers
are not organised, but if this amend-
ment is accepted and if they are given
the right to nominate their rerresen-
tatives to the Board, then that will be
an impetus to them to organise them-
selves,

Another thing that [ want parti-
cularly to mention is that in the Bill
there is no provision for the repre-
sentation of the labourers in the coir
factories. I think this strange because
in the case of other Boards there is a
provision of this nature. In the Bill,
the provision is: “persons engaged in
the production of husks, etc.”. I want
that the word ‘workers’ should be
there, because I do not like to leave
the representation of the workers to
the mercies of interpretation of con-
stitutional and legal pandits.

SHR1 C. G. K. REDDY: Unfortu-
nately I had to be away before I
moved my amendment, but I should
like to emphasise the point that I nad
raised originally in the first reading
and to which I expected an answer
on behalf of the Government. First
of all, I want to know why they have
sought to recede from the principle of
election for representation on the
Board. Now, Sir, the hon. Minister
of course gave us a very interesting
argument and tried to show that by
nomination by the Government, it
would become more amenable (o popu-
lar will. I do not agree with that
proposition.

First of all, the movement all over
the world, so far as democracy is con-
cerned, is to decentralise and diffuse
power as much as possible and there-
fore such autonomous bodies are within
the concept of democracy. We should
give as much powers as possible and
as widely as possible to the people
who are very intimately connected
with particular industries. I agree
that the Governmient are going to
give representation to all the sectional
interests.
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All that I object to is the Govern-
ment’s taking upon itself the responsi-
bility of nominating such persons whom,
they think, are capable of representing
those interests. Now, ! do not know
the ‘ntention of the Goverrment in
receding from that very good princi-
ple. It may be that they think that
by having their own nominated repre-
sentatives those representations, in
functioning within the Board, will ve
able to carry out the generai policies
of the Government. It may be a
very good principle which they ihink
they are going to have, but as I have
already pointed out, there are so many
clauses—there are at least two other
clauses—which give powers to tlhe
Government to see that the Bcecard
functions within the general picture
of any plan that the Government might
adopt. Therefore, I do not seec why
they should insist on having nomina-
tion for the Board instead of election.

912

The hon. Minister wanted us to be
more vigilant with regard to the work-
ing of this Board and he included
attacks against the Government also
in this because it seemed to serve as
a sort of stimulant for him—and said
that it would be within the jurisdiction
of the Members of this House and the
other House to take up this issue and
ask the Government as to why the
Board has not done such and such a
thing or why it has done a particular
thing.

That power is always there.
Whether the representatives are elected
or whether they are nominated, so.
far as the power of the Parliament is
concerned or the power of the people
exercised through the Parliament is
concerned, it is always there. This
clause does not increase or decrease
that power. If you are going io resort
to nomination and you expect only the
Parliament to tackle anything that is
happening inside the Board, I would
most respectfully point out to the hon.
Minister that he probably believes in
some sort of remofe control. Remote
control may be more convenient or
more comfortable for the Goverament
but we are not here interested to make
it as comfortable and as convenient
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for the Government as they want. In
routine matters, in very smal' matters
with which the Board will be seized
from time to time, he cannot expect
Parliament to exercise the power which
really should belong to the real repre-
sentatives of those sections.

The Government may say, “We are
- elected by the people. We know the
interests of the entire country. We
know the interests of particular sec-
tions. We know the interests of
labour. We know the interests of
trade and commerce and cverything
within the general picture «of the
country. Therefore we will be in a
better position to nominate these repre-
sentatives who are the real representa-
tives of those sections”. Now, Sir, this
argument, if accepted, will be a
dangerous precedent.

I do not think that a Government
even elected by 80 or 90 per cent.
majority which this Government can-
not claim because it was elected on
a mnority of the people of India—lI
cannot accept the argument that even
a Government which is elected by &
90 per cent. majority could claim
infallibility, and claim to do every-
thing, everyday, every hour, every
minute which is the right thing and 1n
the interest of the people. After all,
what will happen is, I know, as soon
as this Bill is enacted, there will be
many applications directly or 1ndi~
rectly forwarded to our hon. Minister
asking him to nominate these parti-
cular individuals on the Board and we
can always trace a connection
of a particular individual, to
a particular sectional interest
and Government may satisfy
itself in its omniscience and ommipo-
tence that that particular person is
capable of representing a particular
section on that Board. The accep~-
tance of this principle would only
mean more canvassing, more lobbying
and my friend the Whip of the Con-
gress Party will be more busy because
he +will have to satisfy more people
{0 be accommodated on the Board ana
to urge the cases of thosec applicants
to the hon. Minister to say that so and
so who is an hon. Member or an hon.
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Member’s friend or somebody else, 1s
capable of representing such and such
section on the Board. And the Go-
vernment. as it is sustained by such
forces who naturally want to invade
the Board, whatever the Board may
be and whatever the reason may be

ithey have to be amenable to such
pressures.

I am not able to understand the
argument against the election. We

had one argument only from an hon.
Member who also happens to cume
from my own State. He said that
he accepts 1t on pr.nciple but for the
present the coir industry is so dis-
organised that it is not possible to
conduct any election. But he seems
to forget that this is a part of the
general policy of the Government, that
it is a piece of the general policy of
the Government to see that there are
no elections or nominated represen-
tatives by the sections themselves.
In the Tea Board it has been done,
in this it is going to be done, in the
draft Bill that is there of the Coffee
Board, it finds a place. Sc that argu-
ment does not arise in any case so far
as the coir industry is concerned.

Sarr GOVINDA REDDY (Mysore):
If the hon. Member can excuse an in-
terruption, may I know who will be
the electors, among the growers. Is
there any register of growers, is there
a register of stockists? Can we know
whether we have got 100 growers on
the rolls ete.?

Surr C. G. K. REDDY: I agree that
there are certain cases where there
cannot be an electorate. Even if we
pass it over to the Election Commis-
sion they may not be able to prepare
a voters’ list but such cases can be
excepted There are other cases. The
trade is organized, the manufacturers
are organised and the labour is also
organised. The manufacturers are
organised and they have given so many
representations on this Bill. On other
matters also, on the coir industry.
there have been representations. The
labour has an organisation, the trade
has an organisation and if you do
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fShri C. G. K. Reddy.}
allow elections the organisations will
wake up and come up in their own
interests.

The hon. Minister said that he
wanted to eliminate the undesirable
practice of elections whereby 4 or 7
or 8 candidates contest for one seat.
What does it matter? We have come
from an undesirable contest ourselves.
We have also been the products of the
undesirable principle of 5 or 8 or 12
people contesting for one seat in some
constituencies, That is the evil or
good of democracy where so many
present themselves for being the repre-
sentative of a particular constituency.
1t is not such an evil principle. It is
a principle, that will have 1o be
accepted if you believe in democracy.

Therefore I am not able to see what
exactly is the argument. It is not
for the hon. Minister to turn round
and say what is the difference. I have
tried to point out with my limited
capacity what the difference is but
1 am not able to understand what
made the Government change the
status quo. After all they have
accepted the particular principle all
these years and all the Boards or
Commissions have been composed ot
people representing certain sectinng in
a particular manner.

Why did they change? Did they
think that these people will be more
amenahle, Certainly they will be
more amenable. Perhaps the hon.
Minister will also see to it that those
who will become Members of this
Coir Board will also pass a proba-
tionary test—of what we don’t know —
may be loyalty to a particular brand
of politics, may be loyalty in a parti-
cular way, may be usefulness in other
ways—why, I do not know but these
are the dangers to which I want to
geave the hon, Minister from. I don’t
want him {0 be thrown to the tempta-
tion which the sponsors of the interests
which are already in the industry may
bring on him in so many ways. There-
fore in the interests of the hon. Minis-
ter himself and in the interests of
what I believe to be a very good princi-
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ple, I should think that this going back
on an accepted thing would be &
dangerous precedent.

Before I sit down I should like to
say that I was not able to understand
why a Coir Board which is concerned
with a very small sphere of our indus-
trial activity, should have 40 Mem-
bers on the Board. “Not exceeding
40 Members”—that is what the hon.
Minister said but the temptation is,
as he knows, when the Bill says “not
exceeding 40 members”, with the
barrage of applications that he is going
to get from this evening, he will have
tc make it 40 to please more people.
it is the functlon of democracy or of
the hon. Ministers to please as many
people as possible.

In practice it is not going to be very
much below 40 and I am not able to
understand why in a small Board like
this we should have 40 members.

'That would only mean out of the
Rs. 12 lakhs, about Rs. 6 lakhs will
oe spent not on expenses of the

administration, but on T A. for mem-
bers of the Board and Rs. 6 lakhs is
a very big charge on an indusfiry for
doubtful results that may he got out
uf this Board, leaving only Rs. 6 lakhs
for any development work or any real
good work that may be done by the
Board.

Therefore, on all these issues and
us I thaink that it is a very funda-
mental principle. I should like to have
a satisfying answer from the Govern-
ment if they are capable of giving it
on this question. With all the versati-
lity and ingenuity of the hon. Minis-
ter who is unfortunately in charge of
this Bill, I don’t think that he will
be able to give an answer which can
satisfy the argument against the de-
parture from a very good principle.
If he does not do that, then we will
have no alternative—in spite of the
fact that my particular amendment
has lapsed due to my unavoidable
absence—but to oppose the clause as
it is.

SHrr D. P. KARMARKAR: Sir,
these arguments in favour of elective
principles and in respect of nominated
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Board have already been fully dis-
cussed during the earlier stages. As
I said, we are trying to create 2
mechanism by which we waitt to arga-
nise the coir industry and that
mechanism has, as an essential part,
a Board. The elective principle 1n
this Board is something external to
the functions of the Board itself. It
is not a part of it. Ultimately it
depends on how effective the Board
is and what the personnel is. Sup-
posing the man who is elected trom
these bodies is not effective and there
is a nominated Member unconnected
with any organisation who is effective.
then the latter one will serve the pur-
pose, much more than the earlier one
and then again there is another aspect
to which I referred. There are cer-
tain vested interests connected with
organisations. We don't want any
vested interests but I do not mean to
decry all organisations. There being
a number of organisations we had
some difficulty in earlier Boards also.
If I want to give, say in Import Con-
trol Organisation a representation to
this body—and I am not prepared to
give for other bodies—if there are
more than one body, the question
arises as to which of it is to be given
the electing right. So we have sug-
gested this in order to avoid that
situation. Naturally we shall take
the organisations also into considera-
tion. We have done that in the
Import Trade Control Organization.
Formerly we gave representation to
the Federation of Chamber of Coni-
merce and Industry. We nominated the
President and Secretary. But what
we have done now is, we have not
nominated the President; we have
nominated the President in his per-
sonal capacity, we have nominated the
Secretary in his personal -capacity.
He of course, naturally gives expres-
sion to the views of the Federation
but to do that is one thing., Any
organisation in the field of coir indus-
try, if they are important, if they are
representative, if they are a healthy
body, will naturally come in for
atiention in respect of nomination.

That is what 1 would like to say on
this point.
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Regarding amendments 4 and 15, I
would like to say that as I said 40
has been put as the maximum.
Opinions have been expressed in this
House as also in the other regarding
the desirability of limiting the number
of the Board. We shall certainly take
those views into consideration when
we arrive at the final number,

Regarding the latter half of amend-
ment No. 4, all the interests whirh
the mover has in mind have already
been detailed in the original clause.

Regarding amendment No. 5, this
suggested amendment would really
make for elected representatives, as
1 have already pointed out,

Regarding amendment No. 6, here
again, my hon. friend wants to ensure
that persons representing the coir
manufacturers, the workers in the
coir manufacturing concerns ete. should
be nominated by the trade unions or
other unions. That again affects the
discretion of the Government and the
discretion of Parliament to exercise
effective control over the affairs of
the industry and it is very necessary
this discretion should not be limited
in this manner. But the point indi-
cated by the mover has already been
covered except the suggestion for two
Members of the  Travancore-Cochin
Assembly and one from the Madras
Assembly. We have, however, pro-
vision to include representatives of the
Governments of the principal coconut
growing States of Travancore and
Madras. So I say the amendment is
not necessary. We think we may leave
it to the good sense of the Central Gov-
ernment to nominate only such persons
as representatives of certain coir in-
terests as would be able to help the
Board.

That is all that I have to say about
these amendments. There are tempta-
tions and temptations and for a
moment due to the elogquence of my
hon. friend I had a great temptation
to accept some of his amendments,
but I prayed, “Oh, Lord, save me from
temptations”.
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MRr. DEPUTY CHAIRMAN: Mr.
Manjuran, do you want me to put
your amendment to the House?

Suri M. MANJURAN: Yes, Sir.

Mr. DEPUTY CHAIRMAN: And
Mr. Mazumdar?
SHr S. N. MAZUMDAR: I want

my amendment to be put to the vote
of the House

Mgr. DEPUTY CHAIRMAN: The
Queston k°

“That at page 2—

(1) in line 21 for the word ‘forty’
the word ‘fifteen’ be substituted; and

(ii) for lines 24 to 33 the following
be substituted, namely:

*(a) growers of coconuts;

(b) manufacturers of coir yarn
and coir products;

{r) dealers in coir yarn and coir
products;

(d) waoarkers
industry;

engaged in coir

we) exporters of colr yarn and
coir products;

(f) Governments of the princi-
pal coconut growing States; and

(g) Parliament’.”
The motlon was negatived

Mr. DEPUTY CHAIRMAN: The

question is:

“That at page 2, line 23, for the
words ‘among persons who are in
its opinion capable of representing’
the words ‘persons representing’ be
substituted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The

question is:

“That at page 2, for lines 24 to 33,
the following be substituted,
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namely:—

‘(a) manufacturers of coir pro-
ducts nominated by their organisa-
tions

(b). workers ot ooir tactorres
nominated by their Unions, their
number being five;

(¢) producers of coir yarn;
(d) workers engaged In produc-
tion of coir yarn to be nominated

by their Unions;

(e) three members to be elected

by Parliament from among its
members;
(f) The Governments of the

principal coconut-growing States;

() two members to be elected
by the Travancore-Cochin Assem-
bly and one member to be electea
by the Madras Assembly from
among their members; and

(h) such other persons or class
of persons, who, in the opinion ot
the Central Government, ought to
be represented on the Board’.”

The motion was negatived.
The

Mgr. DEPUTY CHAIRMAN:
question is:

“That at page 2, lime 32 before
the words ‘such other persons’ the
words ‘persons employed by manu-

facturers of coir products, and’ be
inserted.

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The

question is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5, 6 and 7 were added to

| the Bill.
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Mr. DEPUTY CHAIRMAN: The
motion is:

“That clause 8 stand part of the

Bill.”
There are two amendments. Mr.
Manjuran, do you want to move them?

SHRI M. MANJURAN: Yes, Sir. I
keg to move:

«That at page 3, line 16 for the
word ‘five’ the word ‘three’ be sub-
stituted.”

«That at page 3, lines 21 to 29
be deleted.”

Mgr. DEPUTY CHAIRMAN: Clause
8 and these two amendments are 1OW
before the House and open for discus-
sion.

Surt M. MANJURAN: 8ir, in mov-
ink the first amendment, my object is
to reduce the number “five” to “three”.
In a previous amendment that was
tabled, it was suggested that the whole
Board should consist of not more than
fifteen members and the hon. minister
in charge of this Bill also was not very
unfavourable to that suggestion,
because he said the Bill prescribed
only the top figure as forty So the
number can be less than that. 1
thought my hon. friend Mr. Madhavan
Nair also supported the view that the
number may be restricted. So if there
is no objection to it, I see no reason
why there should be a commitiee with
a Chairman, a Vice-Chairman and five
other members, making in all seven.
Why have such a large number in the
Executive Committee? Further, the
functions of the Coir Board itself are
considered to be not very deliberative.
It hag to do certain things. So, as
far as possible, it should be a compact
body and its committee also should
be a compact one. Sir, I do not know
how figures are arrived at for parti-
cular commigtees. To mMe there 18
no particular reason for having five,
seven or three. They all look alike.
But the more compact they are, the
more efficient they are likely to be.
This may also considerably reduce the
expeunditure incurred in the working
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of the committee and that is a very
important point when we consider
such a small industry confined to such
a small place. I am afraid also that
with a large number of people on a
committee like this, the variety of
interests that the members will be
representing might only create fric-
tions and troubles in the way of the
efficient working of the body.

The next part of my amendment
asks for the deletion of the lines 21
to 29. These deal with the standing
committee and the ad hoc committee.
The Board is conceived with a perma-
nent secretariat and staff and stand-
ing commrittees have been abolished in.
Parliament. That being so, I do not
see why there should be a standing
committee for this Board. What is
the function of this Standing Com-
mittee? There is the Executive Com-
mittee. That would mean that seven
members are being made members of
the Executive Committee and the rest
of the Standing Committee and then
you have an ad hoc committee? Why
all this paraphernalia for a Board
whose object is to look into certain
matters connected with this industry?
I am sure none of them is going to do
any research or technological investiga-
tions regarding this industry.

Their entire function will be limited
to the executive functions of the Coir
Board. I think under the circum-
stances. the paraphernalia brought in
here is too much when we take the
exigencies of the situation into consi-
deration. It is not necessary at all. An.
executive committee to act upon the’
decisions of the Board is all that is
necessary. Under the circumstances
the membership may be reduced in all
to five consisting of the Chairman, the
Vice-Chairman and three members, on
which 1 would like the Government
not to put in any official because that
way if two officials are coming in, the
Coir Board will have lot of officials in
it. I do not know from where the offt-
cers suddenly cropped up in this. I
thmk, when I said that there should
be only three members, 1 really wanted
the deletion of all the rest. It is
not necessary that officials should be
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[Shri M. Manjuran.]
members of the Board. If these
members of the Board are mostly
coming from the Government and :
two of them are to be represented on
the Committee, I do not know what
they are there for. Hence, I would
feel that the whole thing may be con-
fined to a small number, leaving al'
the wverbosity about it. We should
confine to the necessity of having an
executive committee of five people.
The standing and ad hoc committees
are quite unnecessary. The use of
the ad hoc committee is not under-
stood by me. An ad hoc committee is
a committee brought out for some
purpose. So long as this Board is sot
up for the purpose of improving the
coir industry, the purpose is served
and no further ad hoc committee
might be found necessary. If parti-
cular problems of the industry are to
be considered they would be considered
generally by the Board because, if the
Board has to function effectively, it
should meet quite frequently and I
think, in the circumstances, the mem-
bership in the executive committee
should be reduced angd the other com-
mittees should be abolished altogether.

sSurr RAJAGOPAL NAIDU: Sir, I
rise to support the second amend-
ment of Mr. Mathai Manjuran, that is

amendment No. 9. I feel that
there is absolutely no necessity for
either the executive committee or

even for any standing committee.
What it all amounts ultimately is this:
The Board forms the general body and
it may delegate such of its powers that
would be prescribed hereafter under
the rules that would be framed and
under such delegated authority to the
executive committee. I cannot under-
stand, Sir, for a moment, why there
should be 40 persons that should con-
stitute the bigger body, I mean the
Board, and why that bigger body
should delegate some of its functions to
the smaller body, namely, the
executive committee. Why should
there not be only one smaller body,
a body consisting of fifteen persons in
all? It all means that this Board will
‘meet probably once a year or perhaps
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once in two years, as most of these
Boards are doing and the entire con-
trol and management of this Board will
be virtually in the hands of this exe-
cutive committee which will be issuing
periodical minutes of the proceedings
of its meetings which may be held
once a year in several parts of the
country. I have been hearing com-
plaints from several hon. Members of
Parliament who have been either nomi-
nated or elected to some such similar
committees, namely, the Silk Board
and other such Boards, that for the last
one and a half years they had not
even attended one single meeting and
I am sure the fate of this Coir Board
is also going to be like this. The only
solution would be, Sir, to reduce the
number of members in the Board to a
reasonable minimum, say 10 or 15, so
that the entire Board will function as
oae bhody. There need not be any
other smaller bodies than functioning
under delegated powers of the bigger
body.

Then, Sir, when there is an exe-
cutive committee, I cannot understand
why there shculd be a standing com-
mittee. We find that in the standing
committee, like the executive com-
mittee, only members of the Board are
nominated and no outsider can be a
member of the standing committee. A
deviation has been made with regard
to the ad hoc committees.

In ad hoc committees even outsiders
could be members, I do not have much
of an objection for the ad hoc com-
mittees because it may be that in some
cases we may have to get the help of
some others who are not members of
the Board. So, there is some justifi-
cation for the ad hoc committees re-
maining but with regard to the exe-
cutive committee I have every reason
to oppose. I think, Sir, the member-
ship of the Board should be reduced
to a reasonable minimum so that we
can have one body functioning very
effectively to the interest of the coir
manufacturers in our country.

Sir, with these few words, I sup-
port the second amendment of Mr.
Manjuran fo this clause.
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SHRI D P KARMARKAR Sir I
regret I am unable to accept either
amendment No. 8 or No. 9.

Regarding amendment No, 8, as the
House knows, the Bill provides for an
executive commttee of seven, includ-
g the Chairman and the Vice-Chair-
man If we accept the amendment of
Mr Manjuran, that would mean that
apart from the Chairman and the Vice-
Chamrman, there would be only three
other members If we accept the sug-
gestion of the House to reducing the
number of members of the Board from
40 to 30, probably 7 will not be too
large for an executive committee It
may be the proper thing In a com-
mittee of three—even though idcally
speaking 1t would be quite sufficient
—1t would be difficult to give repre-
sentation to different interests and all
that So we feel on this side of the
House that 7 would be entirely neces-
sary

There 1s no compulsion regarding
the standing committees If for re-
search work we want g standing com
mittee, we may have 1t The executive
committee will be 1n charge of the day
to day functions of the work as a
whole Supposing you want to explore
the possibilities of export you may
want to set up a standing committee
for that particular thing For such
types of work, vou may create stand-
mg committees On'y for that pur-
pose we have envisaged the creation of
more standing committees The
solitary executive committee will
naturally be seized of the work in the
absence of the Board’s meetings So,
the 1dea 1s more functional than other-
wise We shall not have the luxury
of too many standing committees The
Board will be in a better position to
decide which of the subjects should
be studied One important thing may
be the study of abour conditions how
conditions should be improved and
things like that We cannot envisage
at the moment what number of stand-
ing committees will be necessary All
that we have done 1s that we have
provided for these small commuittees,
for instance, one on export which could
advise the general body with regard

[ 1 DEC 1953 ]

Bull, 1953 926

to the particular aspect of the indus-
try

So Sir, I regret, I could not accept
the amendments and I would request
that they be rejected

Mr DEPUTY CHAIRMAN Do you
want me to put them to the vote?

SHR1 M MANJURAN Yes

MR DEPUTY CHAIRMAN The
question is:

‘That at page 3 line 16 for the
word “five” the word “three” be
substituted ”

The motion was negatived

Mr DEPUTY CHAIRMAN The
question 1s

“That at page 3 lines 21 to 29 be
deleted ”

The motion was negatived

Mr DEPUTY CHAIRMAN
question 1s

The

‘That clause 8 stand part of the
Bill”

The motion was adopted
Clause 8 was added to the Bill

MR DEPUTY CHAIRMAN We come
now to clause 9 There 1s no amend-

ment

SHr1 RAJAGOPAL NAIDU Sir, I
want to speak on clause 9

I shall be very brief, Sir What

strikes me on reading 1t 1s that the
Board that 1s to be constituted 1s to
be an autonomous body but, mn the
matter of appointment of the Secre-
tary we find that the Central Govern-
ment shall appoint the Secretary after
consulting the Board Sir in  an
autonomous body like this the ap--
pointment of the Secretary should be
left 1n the hands of the body 1tself On
the other hand, we find that the Secre-
tary i1s to be appomnted only by the
Government

[THE VicE-CHAIRMAN (SHRI AKHTAR

Husain) in the Chair ]
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[Shri Rajagopal Naidu ]

It only means that the Government 1s
irymmg to thrust some person of 1its
own choice to be the Secretary of this
Committee. 1 hear of Government
dumping such Secretaries on some
other corporate bodies like this and we
have heard very bad tales also about
the Secretaries of the other bodies 1
find that certain individuals who are
very much favoured by particular
persons In the Government and who
have no special qualifications to re-
main as Secretaries of such bodies are
being dumped on the bodies

5PM

We hear so much scandal outside
the House I would only suggest, Sir,
that the appointment of the Secretary
should be entirely left 1n the hands of
the Board itself if the Board should
function as an efficient body and 1its
individuality should remamn I would
earnestly suggest Sir, that the ap-
pomntment of the Secretary should be
left completely in the hands of the
Board itself and the Government
should have nothing to do with it I
would have very much appreclated the
wording in clause 9 of the Bil if it
had been “The Central Government
shall, after obtaining the opinion of
the Board or with the concurrence of
the Board appomnt a Secretary to the
Board” instead of the present wording
as 1t appears in the Bill “The Central
Government shall, after consulting the
Board, appomnt a Secretary to the
Board’. so that the Board could have
selected a Secretary and if the Govern-
ment do approve that appointment he
could remain the Secretary But here
suppose the Board differs from the
Government 1n the matter of the ap-
pointment of a Secretary it 1s only the
opmion of the Government that will
prevaill ultimately because the wording
1s “after consulting the Board” On
the other hand, in 1its place I would
very much appreciate the wording
“with the concurrence of the Board”
because 1t 1s absolutely necessary n
the matter of the appointment of a
paid Secretary as otherwise the Gov-
ernment will have somebody in their
view and may appomnt hirr and that
somebody may be a person who 1s not
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very well acquamted with this mndus-
try at all They will dump 1in any-
body and everybody they like and that
will only mean giving room to scandals
as we hear such scandals about the
Secretaries of other such committees
mm India It 1s very logical for the
precise fulfi'ment of the object which
my hon friend has in view that there
should be no pressure over the appoint-
ment of the Secretary

Sirr D P KARMARKAR It 1s
precisely for the object which my hon
friend has in view, namely that there
should be no pressure over the appoint-
ment of the Secretary that we have
kept the power to ourselves The Board
consists of 40 members and all sorts of
pressures and Influences will be
brought to bear on them in the matter
of suggesting names for the post of
the Secretary Then the Board by a
majority of 11 to 9 will suggest a candi-
date and another group by a majority
of 19 to 21 will suggest another candi-
date for the post and ultimately the
Government 1n thewrr wisdom should
take the best among them When the
Chairman 1s appointed by the Govern-
ment 1t 1s desirable that the Secretary
should also be appointed by the Gov-
ernment free from all influences On
the other hand if the Secretary is elect-
ed by the Board he may try to satisfy
the wishes of the Board by doing what
they ask him to do which may run
counter to what the Chairman may
ask him to do It 1s very difficult for
executives to work under that type of
pressure and it 1s very wholesome for
carrying out the objectives we have 1n
view that the Secretary 1s appointed
by the Government

THE VICE-CHAIRMAN (SHRI
AxuTar Husain) The question is:

‘That clause 9 stand part of the
Bill.”

The motion was adopted
Clause 9 was added to the Bill
THE VICE-CHAIRMAN (SHRI

AKHTAR HusaiN). Now we come to
clause 10 There are two amendments.
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SHRI S N MAZUMDAR Sir I beg
to move

‘That at page 4, after line 22, the
following be inserted, namely —

‘(hh) ensuring full employment,
prover working conditions and
hiving wages to the workers em-
ploved 1n the coir industry,””

Sur: M MANJURAN Sir I beg to
move

“That at page 4 after line 27 the
following be 1nserted, namely —

interests

(R 1

‘(31) safeguarding the
of the workers 1n the industry,

THE VICE-CHAIRMAN (SHRI
ARHTAR HusaiNn) Amendments moved

"“That at page 4, after line 22, the
following be 1nserted, namely —

‘(hh) ensuring full employment,
proper working conditions and
living wages to the workers em-
ployed in the coir industry,’

“That at page 4 after line 27 the
following be nserted, namely —

the interests

(R

‘(1) safeguarding
of the workers 1n the industry,

I'he clause and the two amendments
are open to discussion now

SHRI S N MAZUMDAR Mr Vice-
‘«Chairman while moving this amend-
ment I am fully conscious of the fact
that it 1s not at present possible for
the coir industry loday to provide
full emp'oyment or living wages to the
workers Not to speak of the coir in-
dustry, the Five Year Plan of the Con-
gress Government and the Congress
Party has not visualized the provision
of whole-time employment or living
wages to the workers Bui, Sir, this
Board which 1s being constituted i1s not
for a temporary purpose or for a short
perrod So I wanted to move this
amendment 1n order to give a clear
perspective to that Bgard If it 1s
the intention of the Board really to
develoo the coir industry then its aim
should be to do all these things Sir
I was particularly moved to word my
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amendment 1n this way because I find
that 1n the functions of the Board
there 1s no provision made or no
thought given to the workers engaged
1n the coir industry Ordinarily I would
have been prepared to be satisfied
with the amendment moved by my
friend Mr Mathar Manjuran namely,
asking the Board to safeguard the
interests of the workers in this indus-
try But when I find that in drafting
this Bill those who are responsible for
drafting 1t had not the workers of the
coir industry before their eyes, when
they are left completely out of the
picture 1t 1s natural to think, without
going to other things that this safe-
guarding of the interests of the
workers of the coir industry will be
interpreted m a way or i1s likely to be
interpreted In a way which will not
really safeguard their interests but will
betray their interests Therefore I
thought 1t proper to state all these
things 1n c'ear terms so as to provide
the Board with a clear perspective
As for the present, as you know Sir
in my opening speech I have demand-
ed for the workers that provision
should be made to give them employ-
ment and in case of their involuntary
unemployment they should be given
compensation and unemployment rehef
should be provided to them These are
the most immediate demands which I
wanted to press upon the Government
Sir I have not much more to say at
this stage

SHRI M MANJURAN Sir this Bill
has been mtroduced because there was
a col'apse of the mndustry and the
workers were put to infinite trouble
What the Bill does not bring within-
its scope is to do anything particularly
to safeguard the interests of the
workers In this industry It 1s not
appearing anywhere 1 the Bill 1
am 1 full agreement with my hon
friend Shr1 Mazumdar when he says
that ensuring full emp'oyment proper
working conditions and lhving wages
to the workers employed in the cowr
industry should be guaranteed It 1s
the same thing when I say that the
rights of the workers in the industry
should be safeguarded I did not
intend any difference between my
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[Shri M. Manjuran.]
amendment and his, but knowing full
well the conditions of the industry and
taking into consideration the argument
that would be put forward that it is
impracticable to give full employment
in the industry at this stage I thought
it safer to put it as ‘“safeguarding the
interests of the workers in the indus-
try.” And if I put it more modestly
it was because I felt that in several
cases the workers are represented by
militant trade unions and it would not
be possible to state that ensuring full
employment and proper working condi-
tions and living wages were all that
mattered with regard to the workers’
interests. But now 1 do not find any
reason for this Bill to omit the im-
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portant matter for which it has been in-
troduced. It was not introduced because

the prices of coir had fallen and there-
fore the industrialists had failed.
Absolutely no case was brought for-
ward like that. It was not because
the producers were not getting enough.
We cannot make out a case that the
producers have lost much, but the
people who are affected by the fall in
prices are the workers and this Bill
with so much tears that were shed by
Shri Madhavan Nair and so much con-
cern expressed by the Minister was
brought about to alleviate the condi-
tions of the workers, but it omits to
mention that, That is the strangest
part of the Bill. At every stage the
Minister incharge of the Bill was say-
ing that something was to be done,
but for whom? Here in the item “func-
tions of the Board” it is zaid that ex-
port business is to be promoted; so
many regulations are to be made. Men-~
“tion is made of promoting co-operative
organisation, ensuring remunerative
returns to producers of husks, coir fibre
and coir yarn and manufacturers of coir
products. Who are these people? If
you imply that they are the workers
engaged in the industry, we want that
to be specifically mentioned. Pro-
ducers do not mean in the present con-
text anything. The capitalists are as
much producers as the workers engag-
ed in the industry. So if this Bill is
worth anything, if the pretensions for
which it has been brought forward are
to be satisfied, you have to include in
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the Bill that the workers’ interests will
pe safeguarded. I would also like that
to be expressed in a manner as suggest-
ed by my hon. friend, that is, by say-
ing “ensuring full employment, proper
working conditions and living wages
to the workers employed in the coir
industry.” On this we would require
your unequivocal opinion.

Pror. G. RANGA: Mr. Vice-Chair-
man. I have only a very few things to
say. On the face of it, all these amend-
ments are unexceptionable. The object
which they wish to serve ought to be
accepted by any civilised Government.
And after all they do not ask that all
these things should be achieved here
and now. These should be placed be-
fore this Board as the ultimate objec-
tive towards which the Board should
pend its energies and utilise its funds.
This Board is at last coming into be-
ing, but the only difficulty is that very
very meagre funds are being placed
at its disposal, although the Minister
had said that if need be some more
funds would come to be placed at its
disposal from out of the General
Revenues, but I do not expect that
sufficient funds, such funds as would
be needed m order to serve these ob-
jectives, would ever come to be placed
at the disposal of this Board at all,
unless it be by raising this cess. In
order to raise this cess my hon. friend
the Minister gave us the impression—
I was inclined to think it was a glib
impression—that it could easily be
done, I would like to know whether
it would not be necessary to have an
amending Bill in order to raise this
cess and in that case it would be very
difficult indced, because legislation
would mean sg much delay. But any-
how since  sufficient funds are not
likely to be placed at the disposal of
this Board, I think it would be best
for us to explore other avenues by
which we can try to help our workers
-—not to the extent that was sought to
be indicated by these two amendments
—at least to some extent. Now. take
for instance the Minimum Wages Act.
I would like the Government to give
their thought to the possibility of ex-
tending the Minimum Wages Act to
this industry so that the workers.
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would be assured of the payment of
at least minimum wages. Then there
is the Payment of Wages Act. If that
also comes to be extended to these
people, then they could be assured of
regular payment in time of the wages
that they would be entitleq to. Simi-
larly, other legislation would have to
be extended for the benefit of these
people. Supposing all these things are
«done, we would have gone to some ex-
tent at least and I expect the hon.
Minister to give us an assurance in
regard to these things and also to use
his good offices with the Labour Minis~
1ry as well as the local Ministries to
see that all this legislation is extended
;and  their benefit given to these
workers. That way some help could
be rendered to the workers. At the
same time in view of the fact that the
hon. Minister has anyhow to go back
again to the House of the People to
get the small amendment that he has
offered to accept here accepted by that

SHR1I D. P. KARMARKAR: It is pre-
mature. .

Pror. G. RANGA: Anyhow, the hon.
Minister has given us that assurance.
Why cannot he be good enough to ex-
tend the scope of the objectives of this
Board by including, if not the more
comprehensive amendment that has
been given notice of by my hon. friend
Mr. Mazumdar, but at least an amend-
ment with a smaller compass.

Surlr RAJAGOPAL NAIDU: In-

nocuous.

Pror. G. RANGA: Yes, absolutely
innocuous. And what is more, it
ought not to be objected to by any-
body. After all, if this industry is to
be benefited by proper protection and
control, then certainly the workers
should be the most important bene-
ficiaries. And I think it would be best
to incorporate that amendment in this
Bill so that the Board would always be
reminded of one of its primary duties
—-this duty to carry on its work in
such a way that it would specifically
go to the improvement and protection
of the interests of the workers em-
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ployed in this industry. Therefore I
would like the hon. Minister to con-
sider the possibility of accepting that
amendment. It is quite possible that
he would not be prepared to accept it,
but I would like him to give an as-
surance to this House that the
interests of the workers would be kept
prominent before themselves and also
before the Board. Just as he had pro-

‘ mised in his closing speech on the

motion for consideration that he
would give necessary instructions to
the Board in regard to various other
matters for which provision has not
been made in this Bill, he could also
place this particular objective, limited
as it is, innocuous as it is, and
absolutely necessary too, before the
Board in a prominent way so that the
interests of the workers would be safe-
guarded.

SHri H, P. SAKSENA: Sir, if you
want to learn the art of applying brake
to the wheel of progress of any
machinery whatever, go to Mr. S. N.
Mazumdar, M.P., and if you do not fingd
him at his place, you can try the hon.
Mr. Manjuran. That is what I infer-
red from the speeches delivered by
these two hon. friends. I wonder what
has led them to believe that this
measure has been brought forward not
in the interests of the workers, but in
the interests of the hon. Minister for
Commerce and Industry, Mr. Karmar-
kar, and it is primarily, finally and in
all intermediate stages meant for safe-
guarding the interests of everybody
else excepting the workers and the
labourers.

Pror. G.
employers also.

RANGA: There are

SHRI H. P. SAKSENA: I am certain-
ly surprised to find that my old and
experienced friend, Prof. Ranga,
should be ensnared and taken in by
the speeches that are delivered here,
and stand up and support them. There
is nothing in the amendments which
requires to be supported. They are
redundant, superfluous and unneces-
sary.

Sir, the interests of the labourers of
the coir industry are safeguarded in
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[Shri H. P. Saksena.]

each and every line of the Bill that I
have gone through carefully. The only
fear that I entertained was in regard
to the fact whether it was a taxation
measure or a measure brought forward
to help the industry. On that score, I
got a solemn assurance from the hon.
Minister yesterday that it was to help
the industry. That necessarily means,
not incidentally but necessarily, that
the interests of the workers and the
labourers are to be safeguarded first
and foremost. So, I beg of these
friends who apply the brake at each
and every stage of the progress of
this Government which they hate to
have a little patience to see, to look at
things in a sympathetic way, with
more believing eyes rather than al-
ways looking at things with suspicion.
I have made that appeal formerly also
and I repeat it again. With these
words, I oppose both the amendments.
lock, stock and barrel.

Serr RAMA RAO (Andhra):
Mr. Vice-Chairman, I am in
sympathy with the ideas under-
lying this amendment, in spite

of the fact that, with regard to full
employment, I believe, it would be
next to impossible to achieve it, so far
as this industry is concerned. We have
already denied representation to the
workers under its provisions. I am not
satisfied with the Minister’s sophisticat-
ed defence of that denial. Tt is, there-
fore, necessary that when we are ex-
tending some sort of protection to the
industry we should do something to
safeguard the rights of the workers to
a decent existence. Solemn assurances
are being given from time to time
that development of this industry and
that will be undertaken, and it is being
done slowly, but not a word is men-
tioned about the lot of the worker. We
owe a debt, therefore, to Mr. Mazum-
dar that he has drawn serious atten-
tion to this vital lacuna in this Bill.
Sir, cottage industries are good, protect-
ing them is excellent, but it does not
mean that we should allow exploitation
of the workers engaged in them. Go to
any ‘beedi’ factory; it smells awfully;
abominable lighting; awful conditions
of work for men and women. Go to
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any small press doing job work; go to
any of these tailoring or weaving
establishments......

SHRr1 C. G. K. REDDY: Go to any
barber’s shop.

Surt RAMA RAO: ...... you will
find that these poor workers are, in
the name of cottage industries, being
exploited. Now that Parliament is
legislating on a particular industrial
matter, would it not be right that it
took serious thought about providing
for Dbetter living conditions to the
workers?

My friend, Mr, Saksena, has raised:
the fallacious question that in dealing
with this industry we are dealing with
the workers. I may say that we are
not dealing with the workers but with
small employers who are worse tham
the big capitalist.

SHR1 H, P. SAKSENA: It is a matter
of opinion.

SHR1 RAMA RAO: It is not a
matter of opinion; you have never seen
any of the industries I have been men-
tioning. We are talking of a welfare
State. It is distant, but let us remind
ourselves at every step that something
has got to be done for the poor
workers. In regard to this measure we
must remember that we are dealing
with the small worker no less than
the small employer.

SHRI S. P. DAVE (Bombay): Sir, this
question is very important from the
general point of view and T was almost
tempted to be drawn into the discus-
sion merely to make a few general
observations without particular bearing
to this piece of legislation. Sir, I think
it ought to be noted as a State policy
that in all cases where any particular
industry is being given protection
either by way of tariffs or certain other
concessions, the first consideration that
should weigh with the State is that the
industry that is given the protectiomn
should be subject to the consideratiore

that the industry behaves with its
workers and employees in a fair
manner. 1 entirely agree with Shri

Rama Rao that the smaller capitalist is
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the worst exploiter because he has rais-
ed himself from the position of a
worker to that of a sub-contractor, to
that of a contractor and has therefore
all the petty-mindedness of a bad
employer. The other type of employers
are sometimes more generous than
this set of employers, petty employers,
whom I will not even call employers
but exploiters of the worst type on
earth Therefore the workers certainly
will not get any protection at their
hands My hon friend who moved the
amendment may pardon me i1f I do
not support the amendment for the
very reason that I am a believer in
reality The words employed are
‘living wages to the workers employed
1in the coir industry” I wonder if the
coir industry can give or afford to give
a lving wage to the workers The
mover wag saying

SHrr B V KAKKILAYA (Madras)
Yes, they can

SHRI S P DAVE 1 had better speak
rather on the amendment than on the
hon Member, I am sorry I wish that
every worker in India, everyone in-
cluding the agriculturist should be
made to get a Living wage, but today
we have to face the actuality, he does
not get a living wage, not even a fair
wage but the mmnmimum wage

SHRI S N MAZUMDAR Don’t you
visualize i1t as a prospective thing?

SHRI S P DAVE I do, but the coir
industry 1s of a different type Where
there 1s no big ndustry and when
people do not get employment in a
large-scale mndustry, then only they go
to this coir industry. If in the same
place a big industry rises tomorrow,
all the people will immediately move
there drawn by the offer of higher
wage Today we are 1n a backward n-
dustrial condition and therefore it 1s
not possible for each one of the
workers who chooses to be a factory
worker to become a factory worker
and 1t 1s because of that that he has to
be satisfied with whatever work or
wages are available to him in the
neighbourhood This 1s the saturation
point beyond which factories, work-
shops and Government establishments
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cannot afford any employment You
will have to fall back upon either agri~
culture or small scale industries The
wages there are not suffictent Even
this I would certainly urge upon the
hon Minister that in any State endeav-
our, where the money of the State 1s
being spent, where the State 1s res-
ponsible for the regulation of the in-
dustry, the living condition and the
wages should be such that the State
should not be ashamed of Otherwise
that industry needs to be given no pro-~
tection Let us not make the case worse
than 1t 1s This 1s the consideration
in any industry and unless this con-
sideration 1s fulfilled no tanff protec-
tion should be given at all Sir, I am
in spirit one with those who want to
ameliorate the condition of the workers
and n that sense support the amend-
ment Knowmg the reality as I do, 1
request the hon Minister to try and
ameliorate the condition of the workers
more by way of wages and other
amenities So, I wholeheartedly sup-
port my friend Then, Sir Prof Ranga
began by saying that the Mmimum
Wages Act should be extended to this
mdustry I do not know if we have
a minimum wage 1n the province .

SHRI M MANJURAN There 1s

SHRI S P DAVE I am glad to know
that, but there is no use of the mini-
mum wage remaimng on paper and
the workers having to work below the
minimum wage If they insist on the
minimum wage, then there 1s nothing
doing, sometimes the workshops are
being closed Things are in that con-
dition Their housing and other ameni-
t1es should also be looked after There
fore I urge upon the Minister to re-
member this while he 1s bringing this
piece of legislation

[Mr Deputry CHAIRMAN 1n the Chair]

Ssrt D P KARMARKAR Sir I
need hardly say that so far as full
employment and living wage are con-
cerned these are not matters of con-
troversy But they should not be im-
posed as a condition I appreciate very
much what my esteemed colleague Mr.
Dave has just now said and what Mr.
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[Shri D. P. Karmarkar.]

Saksena said a little earlier about en-
suring full employment, proper work-
ing conditions and living wage. That
is  something very good. But that
should not be imposed as a condition
in this enactment. There is no doubt
that the one objective of the Govern-
ment should be towards full employ-
ment and a living wage for the
workers, as my friend Mr. Dave just
now put ift. In many sectors of in-
dustry and in all unorganised in-
dustries, workers are working at wages
less than what they should get, except
in a few advanced industries in big
towns where there have been provi-
sions for giving them a certain mini-
mum wage. With very great respect,
Sir, I say that it is not relevant for
the purposes of this Bill, If we want
to think in terms of giving a minimum
wage to the workers., we should think
in terms of improving our labour laws.
That would be a proper forum for
these matters. But, nevertheless, it
should be our attempt, it should be the
attempt of the Government to see to
it that the workers get as fair a treat-
ment as possible.

Now here is an industry in very
great difficulties. The organisers are
in difficulties; the workers are in still
greater difficulties. So it is no use
burdening the Boards with certain ob-
jectives which they may not be able to
fulfil. But that does not mean that we
have no sympathy with these objec-
tives.

SHR1 S. N. MAZUMDAR: Then why
don’t you accept the amendment
moved by Mr. Manjuran?

SHr1 D. P, KARMARKAR: If we ac-
cept that amendment, it becomes a
statutory requirement. Knowing as we
do the present conditions, it would rot
be very sincere on our part if we ac-
cept these conditions, namely, ensur-
ing full employment.

SHrr S. N. MAZUMDAR: Mr.
Manjuran’s amendment is for safe-
guarding the interests of the workers.

Sur: D. P. KARMARKAR: My hon.
friend will easily realise that it is no
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use putting any vague things here.
! What is the meaning of safeguarding

interests? Supposing we accept this
| amendment. it would be interpreted in
different ways. The workers can say,
“Our interests are not properly safe-
guarded.” So, Sir, these things would
certainly be relevant in labour laws
] and not here. Qur sympathies are no
i doubt with both the amendments—Mr.
\ Mazumdar’s and Mr. Manjuran's—and
| we would like to safeguard the

interests of the workers. There is no

doubt about it. But it is no use putting

these provisions vaguely like safeguard-
‘ ing the interests of the workers. I

wish my hon. friends who are really
interested in labour welfare to think in
terms of definite and tangible measures.
And it is really the Labour Ministry
that must be asked to get on with such
type of legislation. Sir, for these two
reasons I oppose these two amend-
ments.

Mgr. DEPUTY CHAIRMAN: The
question is-

“Thz_zt at page 4. after line 22, the
following be inserted, namely: —

‘(hh) ensuring full employment,
proper working conditions and
living wages to the workers em-
ployed in the coir industry: ”

The motion was negatived.

’ Mr. DEPUTY CHAIRMAN: The
. question is:

|

“That at page 4, after line 27, the
following be inserted. namely:—

‘(3i) safeguarding the interests
of the workers in the industry;”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
guestion is:

“That clause 10 stand part of the
BilL.”

‘ The motion was adopted.
Clause 10 was added to the Bill

Clauses 11 and 12 were added to the
| Bill.
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Mr. DEPUTY CHAIRMAN: The
motion is:

“That clause 13 stand part of the
B

There is an amendment by Messrs.
Kakkilaya and Mazumdar.

SHRI S. N. MAZUMDAR: I am not
moving the amendment.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 13 stand part of the
Bill.”

The motion was adopted.
Clause 13 was added to the Bill

Mgr. DEPUTY CHAIRMAN: The
motion 1s:

“That clause 14 stand part of the
Bill.”

There is one amendment to this.

SHR1 M. MANJURAN: I am not mov-
- ing 1t.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 14 stand part of the
Bill”

The motion was adopted.
Clause 14 was added to the Bill.

Clauses 15 and 16 were added to the
Bill.

Mr. DEPUTY TCHAIRMAN: The
motion is:

“That clause 17 stand part of the
Bill.”

There 1s one amendment to this by
Mr. Doshi.

SHrt LALCHAND HIRACHAND
DOSHI: Sir, I move:

“That at page 6, line 12, after the
words ‘the House of the People’, the
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words ‘and the Council of States’ be
added.”

MRr. DEPUTY CHAIRMAN: Prob-
ably “both Houses of Parliament” will
be a more appropriate amendment.

SEr1  LALCHAND HIRACHAND
DOSHI: I don’t mind that.

Mr. DEPUTY CHAIRMAN: Do you
accept the amendment?

SHRI D. P. KARMARKAR: We shall
do it, but if the House is not satisfied
with that assurance, I will accept the
amendment. I am entirely in the hands
of the House. In that case, the amend-

ment may be properly worded by the
maover.

Mr. DEPUTY CHAIRMAN: The
question 1s:

“That at page 6, line 12, for the
words ‘House of the People’, the
words ‘both Houses of Parliament’ be
substituted.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 17,
stand part of the Bill.”

as amended,

The motion was adopted.

Clause 17, as amended, was added
to the Bill.

Clause 18 was added to the Bill.

Mgr. DEPUTY CHAIRMAN: The
motion is:

“That clause 19 stand part of the
Bill.”

There is one amenament to this, No.
14.

SHRI M. MANJURAN: I move:

“That at page 6, line 27, after the
word ‘respectively’, the words ‘with
in three months after the end of the
respective periods’ be inserted.”
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MR. DEPUTY CHAIRMAN: The
clause and the amendment are now
open to discussion.

SHR1I M. MANJURAN: I think this is
self-explanatory. There is no parti-
cular period stated in the clause with-
in which the reports are to be submit-
ted. I think they should be made
within three months. The amendment
is only to that effect.

Surr D. P. KARMARKAR: I am
advised that it is not necessary, but
at the same time we should like to
have a little more time to think about
it, and if after considering it we think
that this amendment is necessary, we
shall incorporate it in the rules. We
shall consider it seriously. Let not my
hon. friend think that we will consider
his amendment lightly because it comes
from him.

SHRI B. C. GHOSE: Does this mean
that other amendments are not con-
sidered seriously?

Mr. DEPUTY CHAIRMAN: Do you
want to press this amendment?

SHrRI M. MANJURAN: I withdraw
the amendment.

~ The amendment* was, by leave, with-
drawn.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 19 stand part of the
Bill.”

The motion was adopted.
Clause 19 was added to the Bill.

Clauses 20 to 27 were added to the
Bill.

Clause 1 and the Enacting For-
mula were added to the Bill.

Mr. DEPUTY CHAIRMAN: The
motion is:

“That the long Title stand part of
the Bill.”

*for text of the amendment, see col.
942 supra.
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There is one amendment to this by
Mr. Mazumdar.

SHRI S. N. MAZUMDAR: Sir, I move:

“That in the long Title of the Bill,
after the word ‘control’ the words
‘and development’ be inserted.”

Mgr. DEPUTY CHAIRMAN: The long
Title and the amendment are now open
to discussion.

SHRI S. N. MAZUMDAR: Mr. Deputy
Chairman, after the speech which we
have heard from Mr. Karmarkar on
the amendment moved by me and my
friend, Mr. Manjuran, to clause 10, I
fave not even the ghost of a hope of
convincing him. But still as a matter
of public duty, I have to say something
in respect of my amendment. I have
sought to add the word ‘“development”
glong with “control” in the Title of the
Bill because control is a very vague
thing. My friend Shri Karmarkar has
turned into a lover of precision and
could not accept the most innocent
amendment of ours but I may remind
him that a similar provision having a
similar wording, to that moved by my
friend Mr. Manjuran, was incorporated
in the functions of the Tea Board but
I think there has been a case of lapse
6f memory on the part of my friend
Shri Karmarkar. However, there are
controls and controls. Some friends—
perhaps Khwaja Inait Ullah—said that
beople are disgusted with controls but
the real thing is the manner in which
these controls were exercised by my
friends opposite has led the people to
be disgusted with those controls be-
cause, in the name of control, these
were exercised to the detriment of the
interests of the people and in the
interests of only a minority of vested
interests.

Surt GOVINDA REDDY: Do you
think that food control has worked to
the detriment of the people?

Sert S. N. MAZUMDAR: The
manner in which the food controls
were exercised has led to the people
to be disgusted. We are for control.
We are yet for food control, but the
manner in which the Congress Party,
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the Congress Administration exercises
those controls giveg rise to various cor-
ruptions, various difficulties which
<reate a bad impression on the people
and taking advantage of that the black
marketeers created a row in the coun-
try in favour of lifting the controls so
that they may have a free field for
exploitation. That is all not relevant
to the present discussion. However, I
have to bring in the question of con-
trol because I want control to be de-
fined and for that I have brought in
the word “development” so that the
control may be exercised in a manner
which will help the development of
the coir industry. In order to exercise
control in that manner, certain things
should be done. As I suggested earlier,
steps should be taken to release the
industry from the grip of foreign capi-
tal. I don’t expect that my friends
there will take steps to release the
industry from the grip of foreign capi-
talists. This morning Shri Karmarkar
tried to steal the thunder of the Opposi-
tion by expressing sympathy for the
people. I have sympathy for him; 1
don’t doubt his personal motive......

SHRI D, P. KARMARKAR: I have no
doubt about that.

SHRI S. N. MAZUMDAR: But he is
a Minister of the Congress Party and
the policy of the Congress Government
ig that it is eloquent in expressions of
sympathy to the people but when it
comes to the question of translating
them into practice even by a bit, then

. we find the practices are quite con-

trary to the professions. That is why
without doubting the sincerity or the
motives of my friend there, I offer
sympathy to him. However, as regards
this question, i.e,, taking steps to
release the industry from the grip of
foreign capitalists, I suggest to him
that for the present steps should be
taken to control them. In my opening
speech I said that steps should be
taken to restrict the export of yarn
and fibre. By that I did not mean that
it should be stopped altogether or
we should lose the market immediately
of yarn and fibre so that further crisis
is produced in the industry but what I
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* wanted to make out was that the domi-

nant British interests were acting in a
manner which was defrimental to the
interests of the industry and to our
national interests. It was more
interested in promoting a policy of
more and more export of coir yarn and
fibre and I want restriction to be put
in there on that policy. I do not want
markets. On the other
hand, I want to expand our markets.

Another method of controlling
these foreign interests is, as was sug-
gested by me, by providing an Indian
majority on the Board. It is no use
saying that the foreigners started
this industry. That is true of so many
other industries. Ours was a colonial
country and here all the industries
were, in a way, started by foreigners.
But that is no justification for leaving
everything to them and for allowing
them to loot the country for ever.

As regards the other suggestions, as
I said previously also, if development
is considered necessary, it is quite
essential to find other markets for our
products. We must find other export
markets. I find that the hon. Minister,
Shri Karmarkar has a tendency to lay
stress on the internal market. I sub-
mit that that is not correct, because
however much some of our friends here
may wish that we must all buy these
coir products, the market for such pro-
ducts inside the country is very limit--
ed. After all, let us remember that
ours is a poor country and the common
people cannot afford to buy these
things. The ordinary people will, at
the most, buy a small mattress or door~
mat or a small length of rope. That is
all. And that is not going to solve the
problem of finding a market for the
products. Therefore, the main stress
or emphasis should be on the expan-
sion of our export markets. And for
that we should try and see whether
other countries, countries other than
those which are at present our
customers, are prepared fo buy these
products from us.

As regards immediate steps to be
taken for the purpose of exercising
control, the suggestion which I made
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through my amendment was unfortu-
nately rejected. Still at this stage I
would suggest that immediately it is
necessary to give relief and this im-
mediate relief to the industry should
not be left to the Board only. I do not
know when this Board is going to be
set up., because I have experience of
the Central Tea Board which has not
yet been set up. Therefore, without
waiting for the setting up of this Board,
Government should take immediately
certain steps. Many of these steps [
have already suggested. There is for
instance the payment of unemployment
relief to the labourers engaged in both
the sections of the industry. Then you
can give financial assistance to the
small manufacturers. You should also
provide them with more shipping
facilities, because one of the hardships
or handicaps from which they suffer is
the want of proper shipping facilities.
You should provide cheap yarn for
those engaged in the cottage section of
the industry, and they should be given
financial assistance.

Lastly, before I take my seat, I would
like to say one thing. I had accused
the Government of dilly-dallying with
this mratter. The hon. Minister, Shri
Karmarkar, said that he was struggling
during the last two sessions to bring
forward this Bill before this House, but
he failed. Presumably, the struggle
was with the Minister for Parlia-
mentary Affairs. That, however, does
not absolve the Government from its
responsibility. The Government is res-
ponsible for a thing as a whole. It
may absolve him from it, but it does
not absolve the Government.

In this connection, Sir, I am tempted
to express an apprehension. My hon.
friend said that if there is any pro-
posal to explore the possibilities of
developing the coir industry in the
Andamans, he would be suggesting me
to be sent there. Sir, after the ex-
perience of the struggle between the
Ministries, I fear that Dr. Katju of the
Home Ministry will interpret his sug-
gestion in another manner. I will be
arrested under the Preventive Deten-
tion Act and sent to the Andamans.
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Surt GOVINDA REDDY: My hon.
friend will have no chance even if he
wants to go there.

Surr D. P. KARMARKAR: Sir, my-
esteemed friend has travelledq over a
wider ground; part of it has already
been covered earlier in my reply. He
made some suggestion by way of im-
provement of the industry. Coming to
the precise content of the amendment,.
I find myself unable to accept it firstly
because ‘“control” has not that narrow
meaning which he wants to put on it.

SHR1 P. SUNDARAYYA (Andhra):
But it does not mean development.

SHRI D. P. KARMARKAR: It means
regulation, development and all that.
Control, these days, has come to be as-
signed a bad meaning because it has.
always been made restrictive. .In this
case the purpose is development. It
is not restrictive in the sense of res-
triction of imports and things like that.
In times of scarcity naturally the word
control came {o have a restricted mean-
ing. In this particular Bill, it has amn.
expansive meaning.

SHrl ABDUL RAZAK (Travancore-
Cochin): Why not call a spade a
spade?

SuRI D. P. KARMARKAR: Why not?

That is the precise question. We can-
not answer the question. We cannot
go on adding. Why not? That is the

difficulty. We cannot add, in the long
Title, promotion of exports, better con-
ditions for labour, providing full em-
ployment and all that. If you ask
“why not?”, I simply cannot answer
the question. There will be so many
such questions and so many such
things. It will be innocuous. What is
really innocuous is not always......

Surr ABDUL RAZAK: If control
means just the same thing, why not
better say, “development and all the
rest” and call a spade a spade?

SHRI D. P. KARMARKAR: I cannot
answer it. The precise content of this
Bill is to provide for the control by
the Union of the coir industry and for
that purpose to establish a Coir Poard:
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This is expressed by the long
Title. One is that the Union Govern-

ment wants to control this industry.
That is object one. Then, we want to ,
establish a Coir Board and we want
to levy a cess. These are the main
purposes for which this measure is
being enacted. Why do we want a
Coir Board? With a view to see to it
that the people engaged in that do find
remunerative payments and things like
that. So, Sir, on that ground, I should
like to oppose that.

Mr. DEPUTY CHAIRMAN: The hon.

Minister may also please see clause
10(1).

SHrr D. P. KARMARKAR: Exactly.
I am indebted to the Chair. “It shall
be the duty of the Board to promote
by such measures as it thinks fit the
development under the control of the
Central Government of the coir indus-
try”. It is already there. Then, again,
my hon. friend will ask me, “If it is
already there in clause 10(1) why not
include it in the long Title?” It is a
difficult question. “Why not” is very
difficult to explain. In legal enactments
we have to be precise, What is the |
objection? If you ask what is the func-
tion of this Board, then naturally it is |
development. Otherwise, we shall have
to reproduce the summary of the whole
Bill and put it in the long Title. The
long Title may be spread over ten
lines and even then there will be this
“why not?”. I mean it is very difficult
to answer.

Coming back to my point, as I said,
control is not restriction. There is no

restriction envisaged. The puepose of
the Board is to develop. We have not
thought it fit to incorporate it in the
long Title.
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as well be incorporated as I find there
is some sense in it.

MRr. DEPUTY CHAIRMAN: The
question 1s:

“That in the long Title of the Bil},
after the word ‘control’ the words
‘and development’ be inserted.”

The motion was negatived.

Mgr. DEPUTY CHAIRMAN: The
guestion is:

“That the long Title stand part of
the Bill.”

The motion was adopted.
The long Title was added to the Bill.

SHr1 D. P. KARMARKAR: Sir, I beg
to move:

“That
passed.”

the Bill, as amended, be

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That

the Bill, as amended, be
passed.”

Sur1 RAJENDRA PRATAP SINHA
(Bihar): Mr. Deputy Chairman, this
Coir Bill has evoked a lot of interest
in this House and many criticisms and
suggestions have been offered. I do
hope that the Government will take
note of them while implementing this
measure.

Sir, at this stage I would like to
make briefly a few observations. Sir,
it is a well-known fact that the fortunes
of this industry are entirely dependent
upon its export trade. We also know,
Sir. that most of the countries of the
world are now faced with the economic
crisis and they have adopted austerity
measures. They all want, Sir, cheap

' products which are available from our

SHR1 RAJAGOPAL NAIDU: Now
that the Bill goes to the other House,
why not that be accepted?

Surt D. P. KARMARKAR: Simply
because it goes to the other House, it
does not mean......

|

SurT RAJAGOPAL NAIDU: As it is /f

going back to the other House, it can !

competitors, the products which are
not only cheap but more attractive and
more durable. Now, Sir, if we want
to compete in the world market we
have got to make our coir products
cheap enough. We have to improve
their competitive capacity.

Sir, I have got to offer one submis-
sion in this connection for the consi-
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[Shri Rajendra Pratap Sinha.]
deration of the Government. I would
like that the coir industry be linked
with the coconut oil industry. Sir, I
would like that the husk should be-
come a by-product of the principal in-
dustry, namely, the coconut oil industry
in order that the husk may be made
available at a negligible price to the
coir industry, so that the price of the
final products of husk, the coir and the
coir goods, may constitute largely the
labour cost put in the conversion of
husk into coir and coir products. Sir,
I am advocating a very well-known
economic law of production, that is to
say, that the principal industry should
subsidise the subsidiary industry made
out of its by-products. Such a method
has been adopted in most of the highly
industrialised countries in order to
patronise their subsidiary industries,
particularly their cottage indusiry pro-
ducts meant for export. In this country
also, Sir, we are more or less subsidis=
ing the power alechol and the spirit
industry by making available the
molasses at a very cheap rate, and the
main burden is taken by the sugar
. industry and that is why, Sir, we are
producing today the cheapest power
alcohol in the world. That is why, Sir,
1 suggest that we could evolve some
method of linking the price of the husk
with the coconut oil so that the extra
burden may be taken over by the
coconut oil which enjoys a large pro-
tective market. In this respect, Sir,
we are very fortunately placed. Our
competitors in other countries are pro-
ducing coconut oil and husk, but they
do not have this advantage of a very
large internal market for their coconut
oil. Therefore, Sir, they are both ex-
porters of coconut oil and husk pro-
ducts, coir and other things. We are
at a great advantage because we are
ourselves the consumers of very huge
quantities of coconut oil. As a matter
of fact, Sir, we are short of coconut
oil by one lakh tons to meet which the
Central Coconut Committee is trying
to expand production of coconut. And

the best organisation for mak-
ing this delicate adjustment

between the prices of coconut and husk
would have been the Central Coconut

6 P.M.
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Commuttee.  Therefore, Sir, I was
wondering—and so was my friend Shri
Rama Rao— as to why the Indian Cen-
tral Coconut Committee was not en-
trusted with the job of tackling the
problems of the coir industry. Sir, I
have found in the annual reports of
the Indian Central Coconut Commitiee
that .....

Mgr. DEPUTY CHAIRMAN: You
need not dilate on this guestion. That
has been sufficiently discussed.

SHRI RAJENDRA PRATAP SINHA:
They have made repeated requests to
the Government that this industry
should be placed under their control.
Probably there were administrative
difficulties. That industry was under
the Food Ministry and coir is under
Commerce. And perhaps therefore it
could not be done. Since you want me
to finish this point, I would only sub-
mit that now that we are going to have
this Coir Board, the Board and the
Central Coconut Committee should
work in close co-operation and for-
mulate some scheme of linking up the
two prices as suggested by me.

The other point that I would like to
make is this. Suggestions have been
made from some quarters that we
should curtail or discourage export of
coir yarn. I  am of the view that it
should not be done. I hold the op-
posite view. We should maintain our
exports of yarn. We are the largest
exporters of coir yarn. We are ex-
porting 11,50,000 cwts. of yarn and
exporting about 5 lakh cwts. of coir
yarn products. Now if we try to dis-
courage the export of yarn, the coun-
tries which had been buying our yarn
will not fake it lying low. They will
go in for coir yarn from other coun-
tries, because they will not permit
their industry and their export trade to
suffer simply because we have decided
to curtail our export of coir yarn. They
will go to other countries to get this
coir yarn. I therefore submit that the
Board while deciding upon its policy
of exports should be very careful not
to wound the susceptibilities of the ex-
port market and should continue to
export yarn.



953 Coir Industry

The other point which strikes me is
that we should diversify our export
market. I find that about two-thirds
of our shipments of mats and mattings
go to UK. alone. Now this dependence
upon one country for the fortune of
this industry is very dangerous. We
should therefore try to seek other
marketg for our products and for this
purpose I would submit that we should
appoint in each important country
marketing-cum-liaison officers who can
also handle and deal with'other cottage
industry produrts and handicraft pro-
ducts along with coir,

One more suggestion I would like to
make. The Board should evolve some
scheme of equalisation of prices. As
my hon. friend, the Minister in charge
of thig Bill, has pointed out—he has
given figures—there are wide fluctua-
tions in the prices of the coir and coir
products—very wide fluctuations. Such
wide fluctuations in the prices is
neither conducive to the health of the
industry nor of the labour. That is
why it results in wide fluctuations in
the earnings of labour or their wages,
as was reported to the House by our
hon. friend Shri Mazumdar. Some
scheme should be evolved by the Board
for price equalisation, that is to say,
in the boom period when the prices
go up, they should be mopped off to
equalise the prices when they fall, so
that the labour do not have to suffer
when the slump comes. When a slump
comes it is the labour which is the
worst sufferer and their wage earnings
can be equalised to some extent by
this method. With these words, I
resume my seat.

Sur1 C. P. PARIKH (Bombay): Mr.
Deputy Chairman......

Mgr. DEPUTY CHAIRMAN: I want
to finish this Bill today. Please be
brief.

Srur C, P. PARIKH: I will be brief
Sir, I rise to support this Bill. In the
opening remarks the hon. the Com-
merce Minister said that this is the
principal industry of Travancore-
Cochin. We have to bear this {n mind
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that in assisting this industry the Gov-
ernment are taking a great responsi-
bility of maintaining the present level
of employment in Travancore-Cochin
because there is no alternative employ-
ment open to the workers in that area.
I wanted to emphasise this point and
he has himself emphasised this point
that full employment in this industry
will be maintained or at least employ-
ment in this industry will not be
curtailed owing to the operation of
other factors. It is very well-known
that this industry is spread on a cottage
scale and the employment in Travan-
core and Cochin alone is more than six
lakhs of persons. We have to see to
the future of this industry when we
are depending on this commodity for
export markets to the extent of 75 per
cent. We have to bear it in mind that
these export markets are not and may
not be permanent; therefore much
reliance should not be placed on them;
on the other hand, internal markets
have to be developed. In doing this,
the matter that will come in our way
is the quality and cost of production
both to cater to internal and external
markets. As regards cost of production,
technological and scientific improve-
ment should be made and researches
should be carried out. For this pur-
pose the hon. the Minister has advocat«
ed a cess of one rupee. I am not in
favour of it at all. With the amount
of Rs. 6 lakhs, no scientific investiga-
tion and scientific researches can be
carried on if we want to maintain this
industry. Without adequate improve-
ment on the technological and scienti-
fic side, it is impossible to compete in
the external markets. It is also diffi-
cult to give employment continuously
for the people in the industry. The
technological aspect along with the
financial side should also be looked
into. This can be done by organising
co-operative societies but not relying
on them completely. Government will
have to see that co-operative societies
are established; they do not grow of
chemselves; and Government will have
to pay the management cost of the co-

operative societies till they are well~
established, Then it is the duty of the

co-operative societies to see that the
]
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middlemen do not exploit the workers.
This duty or cess of one rupee per
hundredweight of fibre, yarn and coir
products will affect those workers who
are getting below Rs. 30 a month. The
fund for carrying out the technological
investigations and scientific researches
will be not enough. Now the processes
up to the husk stage take some 6 to 8
months, but by employing more im-
proved technological methods, this six
months period may considerably be
reduced. By further scientific treat-
ment of the husk, the product may be
made softer. These things should be
done by consistent and continued
scientific investigation and researches.
Again the extraction of fibre has also
got to be improved. In this way only
the cost of production can come down.
I think the amount that is set aside is
quite inadequate and if the Govern-
ment is to look upon this industry in
Travancore and Cochin I think they
are under-estimating the requirements
of this industry and the problem that
is facing the industry, When this is
borne in mind we have to look that
scientific and technological investiga-
tions are not the results of a year or
2 or 3 months. We have to carry on
for a long period and only if it is con-
sistently pursued we can achieve any
results—and for this purpose, Govern-
ment should not levy the cess. This
industry is unable to pay the cess. The
cess will be only recovered from the
labourer. These six lakhs of rupees
will be paid by six lakhs of workers
who are getting less than Rs. 300 a
year. In my opinion, the cottage in-
dustries fund is ear-marked by the
Planning Commission and they have
recommended that it should be for
researches and so on. There is I think
a sum of Rs. 10 crores; that fund is
not being sufficiently utilised during
this period. There are no figures as to
how much has been utilised, but it is
a fact that the Cottage Industries Fund
is not fully utilised. Therefore, Gov-
ernment should not levy this cess be~
cause the exporters have their own
price and the internal price is governed
by the cost of production, These people
who are spinning the yarn, and doing
such small jobs should not be exploited.
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The Cottage Industries Fund should be
properly utilised and no cess should be
levied. More than Rs. 10 lakhs, accord-
ing to me, will be necessary if we are
to maintain the markets and expand
them in the proper direction.

While speaking of foreign markets;
remarks were made that the needs of
foreigners should be taken into
account. What are the importing
countries; they are the U.K., Nether-
lands and Denmark. These are the:
three principal countries. When we:
have to sell these things in those coun-
tries, we will have to have foreigners
to attend to this; in India, if Indians
are engaged, ¥t may be quite all right;
but when we have to sell to foreign
countries the firms that buy are also
foreigners and they also give a pre~
ference to foreigners. All attempts.
should be made that export trade is.
in the hands of Indians when foreign.
markets are concerned. But it is a
fond wish and a fond hope to have all
Indians for this export business; when
you are catering to Indian market it is
possible but when you are exporting
to foreigners unless it is in the hands
of foreigners we cannot have much
headway. Therefore, that aspect has
to be realised.

With regard to the position of ex-
port of yarn, it is very desirable that

{ coir products should be sent out in
. manufactured form. There are three

principal buyers of this yarn. How
can we compel them to buy, as Mr.
Sinha has pointed out, our finished
products? We have again to go into
the researches, into the technical
methods, in order that those things are
manufactured in this country accord-
ing to the processes which are existing
in the other countries. And for that
purpose, Sir, a set of people will have
to go to those countries, study the
conditions there and find out how we
can manufacture those things in our
country. For that, Sir, finance will be
required. And I say, Sir, again that
Rs. 6 lakhs is not sufficient. We have
to see how we can manufacture various
designs, etc.,, and for that purpose
assistance will have to be given by
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employing techmcians at various places
to give help to the co-operative societies
at the expense of this Board Now
this Board 1s constituted very properly
I think, Sir the hon Mimster has
made a very good thing in incorporat-
mg Members of Parliament on this
Board It 1s the responsibility of Mem-
bers of Parliament also to see that this
Board 1s successful I know, Sir, many
Boards existing where Members of
Parliament are not there as 1s speci-
fically provided here And I might
congratulate the Mimster for Commerce
for mcorporating this provision about
the Members of Parliament If you
really want to have an export market
n foreign counines then, I fmnk that
Members of Parliament would be of
great assistance in developing those
markets At present what happens 1s
that delegations are sent out and they
consist of persons who are interested
m those products It 15 well and good
that they should be there The Gov-
ernment Secretary 1s also there All
these persons form a delegation But
that 1s not the proper way to develop
the export trade because when we
want to develop the export trade, 1t
has to be borne in mind that we have
to establish political connections with
the foreign countries, and without
establishing political connections with
the foreign countries we cannot make
any headway in our exports Only the
political leaders of this country, Mem-
bers of Parhament and other political
leaders can impress on the Govern-
ments of those countries the need for
mncreased trade connections with us
The failure of the present policy with
regard to exports 1s due to the fact
that vested interests predominate 1n
such delegations When vested interests
go there they deal with only similar
mterests there in the foreign countries,
but when political leaders go there
they can go to the ministerial level
and 1mpress upon them the need for
{rade connections with this country
When the hon Mimister is concerned
with the problem of exports this fact
thas to be borne in mind

Then, I come to the question of weed
ing out undesirable elements 1n ex-
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ports Quality control should be there
There must be a process devised for
the examinhations of the quality of the
goods sent to foreign countries, but
there should be no harassment in this
process

We should also fix an export target
for this 1ndustry and if the private
sector is unable to export to that tar-
get figure then Government should
come into the field and push up ex-
ports, and also see to 1t that our pro-
duction 1s absorbed within the country
also The present production should
somehow be maintammed and not
curtalled The hon Minister said n
pis opening remarks that civil works
were started 1n the centres affected to
relieve suffering This 1s unproductive
What we should do 1s to fix export
targets and push our sales abroad We
can do that if our Embassies abroad
are also manned on a commercial
pasis If those people who represent us
abroad try to popularise our products
abroad 1t will solve our export prob-
lem

regard to the interests of
labour those Interests are sacred to
this Government The interests of
jabour come next only to those of the
consumers This 1s the policy of this
Government, as will be only too evident
from the provisions contained 1n the
Industrial Disputes Bill which 1s com~
mg before this House very shortly,
with its provision for ‘lay-off’ and
‘retrenchment’ benefits

With

Now, a word about the Coconut
Committee It 1s very good that this
matter 1s not left to the Coconut Com-~
mittee I will explain why The
Coconut Committee 1s dealing with
coconuts, and this coir industry which
1s exporting to the extent of Rs 10
crores per annum, should have a
separate body to look after its interests

Mr DEPUTY CHAIRMAN That
point has been sufficiently dealt with
already It 1s not relevant to the third
reading stage

SHRI C P PARIKH I will finish n
a minute In conclusion Sir, I will
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submit that for every commeodity, a
Committee should exist to maximise
production and push up exports. With
these few words, I support the Bill.

SHRI P. SUNDARAYYA: Mr. Deputy
Chairman, I only want to say a few
words about such Bills brought by the
Government before Parliament. As a
matter of public dquty, we have to move
many amendments, and the Govern-
ment, as a matter of its duty, goes on
negativing those amendments. It is
not that point that I want to make. In
Travancore-Cochin lakhs of workers
and their families are starving, starv-
ing because they have no employment
because in the coir industry on which
they live the market is falling, they are
being retrenched and no wages are
therefore being paid. This is the most
important problem which the Govern-
ment has to face. Now the Govern-
ment comes with a Coir Board Bill of
27 clauses and we discuss on it. What
is this? After digging the whole
mountain the Government is even un-
able to catch the mouse, Here is the
Coir Board which is intended to de-
velop. That is exactly why I think the
Deputy Minister for Commerce was not
prepared to accept the word “develop-

MRr. DEPUTY CHAIRMAN: He is
Minister for Commerce.

SHR1I P. SUNDARAYYA: I am sorry.
There are so many portfolios and it is
very difficult to remember.

Mr. DEPUTY CHAIRMAN: At least
Members of Parliament should remem-
ber.

SHr1I P. SUNDARAYYA: We are
trying to memorise them. He was not
prepared to accept the word “develope
ment” because in his heart of hearts
he knows that the industry cannot be
developed with the present method or
with the present Coir Board and that
is exactly why he said that the purpose
is only to control and he is not pre-
pared tc accept the word “develop-
ment”, Of course one of the objects is
development, he says—control also
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means development. This Bill provides
for Rs. 12 lakhs out of which Rs. 6
lakhs will go for administration—the
setting up of the Board and its various
other expenses and only Rs. 6 lakhs
will be available for the various objects.
contained in the Bill and of course in
those objects, even safeguarding the
workers’ interests does not become a
major feature. I know the Govern-
ment will argue, “Let the coir industry
be developed, more is yet to be done
so that better quality of coir can be
produced, better way of utilising them
could be developed which could be sold
better and in that way ultimately ir
the long run the workers will benefit
and it is the only way by which the
workers’ problem could be solved and
in no other way”. With this Rs. 6 lakhs
I don’t know how much research they
are going to do, how much fine pro-
ducts they are going to produce, how
much they are going to subsidise the
exports and how much they are going
to find internal markets. All these are
a very big question mark. It is not
only this, but the most important prob-
lemr that stands before the Travancore
people is the problem of the unemploy-
ed workers—the problem of those
millions of people who are depending
on the coir industry—about that the
Government does nut come with any
concrete proposals to solve that. We
have got a Coir Board, we have a
Coffee Board, a Tea Board, a .Coconut
Board, an Oilseeds Board, a Tobacco
Board and I think for every product
that we produce, we may have Boards
and Boards. In India there are no
dearth of these Boards nor dearth of
Commissions or Committees but un-
fortunately in spite of these Commis-
sions, in spite of these Committees, in
spite of these Boards, the misery of
our people goes on increasing and not
decreasing. It is from this angle that
I want the Government to really think
seriously. Yes, it is a good thing that
you have brought this Bill so that
some peop'e connected with the indus-
try and some Members of Parliament
can be associated now and then to go
into the problem. In this way how
long are you going to tackle this prob-
lem? Is this the way to tackle this

problem that is facing our people and
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is this the way to tackle such urgent
problems? Instead of spending its
energies and asking Parliament also to
discuss for 4 days—two days mn the
other House and 2 days here—on the
Corr Bill for setting up this small body
of Coir Board and providing funds of
Rs 6 lakhs, why does not the Govern-
ment come with concrete proposals for
alleviating the distress that 1s there
in the Travancore Cochin in this coir
industry. If it had come with some
proposal to give some relief to the
people, of giving them permanent em-
ployment, with some concrete step,
saymng that whatever product was
made by these workers in the coir
industry would be taken by the Gov-
ernment, that Government would take
full responsibility for the marketing of
that product, or for storing it and find-
ing out a market for them, that would
have been something. That would have
been better than having bogus Boards
and bogus Committees and bogus Com-
missions. Sir, our people are getting
fed up with these Boards and Com-
mittees and Commussions When these
Committees report, then further sub-
commuttees are appointed to go through
them. And then there will be sub-sub-
committees and so on 1t goes Once
Shr1 Jawaharlal Nehru, the Prime
Minister, said that when Government
did not want to do anything, the best
way was to appoint a Committee That
was said, of course, when we were
fighting Brnitish imperialism and in
connection with the reports of Com-
mittees and Commissions then. But
unfortunately he 1s today unable to
check the growth of these Committees
and Commissions and Boards and still
more Boards These Boards do not
really help the people. What makes me
sad is that in spite of our voicing these
difficulties, in spite of Members on the
other side also voicing them, the Gov-
ernment is not prepared to accept a
single suggestion which might im-
mediately give relief to the people en-
gaged mn this industry. This 1s the
feeling that I wanted to express here
Of course, the Board will be set up, as
this Bill will be passed. But as far as
the worker is concerned, these Rs. 6

lakhs are not going to benefit him even
to the extent of a single pie. To help
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the people, you have to think of some
other methods.

SHRT M MANJURAN: Sir,

MR, DEPUTY CHAIRMAN: You
have had a sufficient say on the matter,
I thought, Mr. Manjuran.

SHRI M MANJURAN: No, Sir. I
have a little further to say about it.

Mr DEPUTY CHAIRMAN: We have
two mmutes only.

SHRI M. MANJURAN: Even the hon.
Minister may not be able to complete
within two minutes. I have to say
something, because

Mr. DEPUTY CHAIRMAN: You
have to be very brief.

SHRI M MANJURAN- Yes, Sir. I
will be very brief.

Mr DEPUTY CHAIRMAN: No
repetition of arguments

Surr M. MANJURAN: No, Sir.
Absolutely new arguments.

MR. DEPUTY CHAIRMAN: Are you
opposing the Bill?

SHRI M. MANJURAN: Yes, I am op-
posing the Bill entirely. I raised a
pomnt of order which you had to some
extent held technically objectionable.
I oppose this Bill because Shri
Madhavan Nair stated that the Govern-
ment had done so many things for this
imdustry and so there is at present
some improvement in the situation in.
the industry. And that was supported
by the hon Minister also If that is
so, I do not know what further is to
be done by this Bill. I stated that the
Government had done nothing. Mr.
Madhavan Nair stated that the Govern-
ment had done everything and the
Minister for Commerce has endorsed
that view. If that is true, if these
things could be done without the for-
mation of this Board and without in~
curring the expenditure of Rs. 6 lakhs,
why should any Board be formed now?
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MR. DEPUTY CHAIRMAN: Mr.
Manjuran, we will continue tomorrow.
There are two announcements.

MESSAGES FROM THE HOUSE OF
THE PEOPLE

I. THE INDUSTRIAL DispuTES (AMEND-
MENT) BrILL, 1953

II. Tae EMpPLOYEES’ PROVIDENT FUNDS
(AMENDMENT) BrLL, 1953

SECRETARY: Sir., I have to report
to the Council the following messages
received from the House of the People
signed by the Secretary to the House:

I

“In accordance with the provisions
of Rule 115 of the Rules of Procedure
and Conduct of Business in the
House of the People, I am directed
to enclose herewith a copy of the
Industrial Disputes (Amendment)
Bill, 1953, which has been passed as
amended by the House at its sitting
held on the 30th November, 1953.”

’
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II

“In accordance with the provisions
of rule 148, of the Rules of Procedure
and Conduct of Business in the
House of the People, I am directed
to inform you that the House of the
People at its sitting on the 1st
December 1953 agreed without any
amendment to the Employees’ Provi-
dent Funds (Amendment) Bill,
1953, which was passed by the Coun-
cil of States at its sitting held on
the 24th November, 1953."”

I lay a copy of the Industrial
Disputes (Amendment) Bill, 1953, as
passed by the House of the People, on
the Table.

MRr. DEPUTY CHAIRMAN: The
House stands adjourned till 1-30 p.M.
tomorrow.

The Council then adjourned
till half past one of the clock
on Wednesday, the 2nd De-
cember 1953,



